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RAJYA SABHA

Wednesday, the 11th August, 2010/20th Sravana, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RE: MAHARASHTRA ISSUE

MR. CHAIRMAN : Question No. 241.

DR. MANOHAR JOSHI (Maharashtra) : Sir before taking up the Question
Hour 1 would say that | have given a notice again on the Maharashtra
issue. The other day we had a discussion. | had requested that this
matter may be taken up by keeping aside the Question Hour and other

business of the House. Sir, the matter has become serious because there

is no way out...

MR. CHAIRMAN : Could you give me just one minute please?

DR. MANOHAR JOSHI : Yes.

MR. CHAIRMAN : Your request has been considered very carefully. The

Chair wishes to give a ruling on it.

DR. MANOHAR JOSHI : Before you give your ruling, let me argue my case.
If you are giving a ruling, give me few minutes to argue my case and,
thereafter, you can give your ruling, Sir, my only argument is : the
other day when 1 spoke, I had no books with me. Today, fortunately, |
have brought a book called, '"Practice and Procedure of Parliament"™ by

Shri M.N. Kaul and S.L. Shakdher.
MR. CHAIRMAN : Yes, we are all aware of it.

DR. MANOHAR JOSHI : Sir, this book has clearly said that if a matter
is not started in the court, it can be discussed in the House. They have
given a number of illustrations, 1 would not take them. But that is not

the only thing. They have given two to three other reasons also.

MR. CHAIRMAN : Mr. Joshi, all this has been considered and in the
light of it and the substantive arguments that you made in the Chairman®s

Chamber, this calls for a ruling and....

DR. MANOHAR JOSHI : Sir, 1 am sorry because....



MR. CHAIRMAN : You can®"t prevent me from giving a ruling on a matter

which has been raised.
DR. MANOHAR JOSHI : Sir, the people are suffering in Maharashtra.
MR. CHAIRMAN : No, but you please listen to the ruling first.

DR. MANOHAR JOSHI : Sir, 1 represent the State of Maharashtra. Why

can"t it be discussed? ...(Interruptions)...
MR. CHAIRMAN : Please listen to the ruling.

DR. MANOHAR JOSHI : They have said the Right to Freedom is the most

important freedom. It is...
MR. CHAIRMAN : There is a ruling which is the practice of the House...

SHRI BALVANT ALIAS BAL APTE (Maharashtra) : Fairness demands that

before a ruling is given...

MR. CHAIRMAN : How are you anticipating? ...(Interruptions)... No, no,

I am afraid...(Interruptions)... Please, | expect hon. Members.
DR. MANOHAR JOSHI : Once you give a ruling, I will not be able to
speak.

SHRI BALWANT ALIAS BAL APTE : It is the right of a Member. It is not a
privilege granted by you. It is a right of a Member to aruge before you

give a ruling.

MR. CHAIRMAN : The argument has been heard.
Please...(Interruptions)... This 1is very unfair..._.(Interruptions)...
Everybody, please ...(Interruptions)... Joshiji ...(Interruptions)...

At §9F WA (AERSE) - W, FAN @ o g AT .. (FauE) . ..

DR. MANOHAR JOSHI : Sir, entire Maharashtra is agitated for the last
fifty
years and 1injustice is done to Maharashtra...(Interruptions)... I am
sorry to say ...(Interruptions)...

MR. CHAIRMAN : We are not pronouncing on that

matter...(Interruptions)...

DR. MANOHAR JOSHI : Sir, sub-judice matters were discussed in this

House a number of times.



MR. CHAIRMAN : We have very great respect for you. You have been the
presiding officer.
I urge upon you to resume your place and listen to the ruling and

please tell your colleagues to do



likewise...(Interruptions)...None of this is going on
record. ... (Interruptions)... None of this is going on
record....(Interruptions)... Look, if issues in this House are going to
be argued on these terms, then, there is no need for a procedure. This
has been argued very comprehensively. The hon. Member has been discussing
this matter for sometime...(Interruptions)... We have gone over all
that...(Interruptions)... If this is an effort to restrain the Cair from
giving a ruling, then | am sorry it is a very sad

day...(Interruptions)...
SHRI Y.P. TRIVEDI (Maharashtra) : *

MR. CHAIRMAN : 1 am sorry ...(Interruptions)... It cannnot be
---(Interruptions)... Please resume your seats...(Interruptions)...No,

no...(Interruptions)...
SHRI BHARATKUMAR RAUT (Maharashtra) : *

MR.  CHAIRMAN = I am sorry. We have to go my procedures
---(Interruptions). .. We have received a firm advice on

this...(Interruptions)...
SHRI M. VENKAIAH NAIDU (Karnataka) * :

MR. CHAIRMAN : You see, this is not the court of law. This matter is
before a court of law the highest court in the country

---(Interruptions). ..
SHRI M. VENKAIAH NAIDU (Karnataka) *

MR. CHAIRMAN : Is there a provision for converting this House into a
court of law?...(Interruptions)... | am fully aware of the ruling given
by my predecessors ...(Interruptions)... It is in the light of all that,
a decision is being given ...(Interruptions)... 1 am sorry. | regret very
much, but 1 have to say that you are constraining the Chair from giving a

ruling which is absolurely unprecedented...(Interruptions)...
SHR1 JESUDASU SEELAM (Andhra Pradesh) * :

MR. CHAIRMAN : 1 am afraid, you are exercising your right in a very
improper manner ---(Interruptions). .. 1 cannot hear anything

---(Interruptions). ..

st gp1er AEIHT (FAERTSE) > -



SHRI VILASRAO DAGADOJIRAO DESHMUKH (Maharashtra) : Sir, we are worried
about the atrocities on Marathi-speaking people in the border areas of

Karnataka. So, some direction from the Chair is required.

* Not recorded.



MR. CHAIRMAN : 1 have been given to understand that this matter is
under active consideration of the Supreme Court of India there is no
higher court in the country...(Interruptions)... The argument is to be

made in the court, not here ...(Interruptions)...

SHRI VILASRAO DAGADOJIRA DESHMUKH : Sir, the matter before the Supreme
Court 1is regarding the dispute. They are talking about the atrocities

issue which is not before the Supreme Court.

MR. CHAIRMAN : There is no information on the subject which has been
raised...(Interruptions)...You give a notice. | will give you a Zero Hour
submission...(Interruptions).._.No, no. The Question Hour cannot be
suspended. | am sorry...(Interruptions)... | am sorry,
Joshiji..._.(Interruptions)...We have been discussing this matter for

several days.

A 3R VoIR F#A - W, g8 WA §l. . (STeUE) .

MR. CHAIRMAN : There is no information on the subject which has been

raised...(Interruptions)... You give a notice. 1 will give you a Zero
Hour Submission ...(Interruptions)...No, no. The Question Hour cannot be
suspended. I am sorry...(Interruptions)... I am sorry, Joshiji
---(Interruptions)... We have been discussing this matter for several
days.

#7 R AsoR #7f (o afeasea @@ - w, 9@l WAl §l. .. (cgaueE) . ..

MR. CHAIRMAN : Let us not start an unmanageable argument here
...(Interruptions)... Please, | plead with you. Go back to your places.
Allow the Question Hour to run ...(Interruptions)... &@U, & T & TH
JH T §l...(S¥IURT)... The Chair is not pronouncing on that
...(Interruptions)... Look, that is a matter of some contention. There is
another Member who is saying something different ...(Interruptions)... It

cannot be done in the Question Hour. The Question Hour is for
questions...(Interruptions)... 1 think, this has become the practice in
this House that the rights of Members are trampled upon in the Question
Hour ....(Interruptions)... You are entitled to your point of

view. .. (Interruptions)...

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL) : Former hon. Speaker, Shri Joshi, is

also rushing to the well of the Housel!...(Interruptions)...



MR. CHAIRMAN : Is it the wish of the House that the Question Hour

should not go?...(Interruptions)....



SOME HON. MEMBERS : No, No. ...(Interruptions)...

SHRI PAWAN KUMAR BANSAL : If every matter, arising between two States,
is raised in the House and Members rush into the Well, then, it is not
proper...(Interruptions)...It is an inter-State dispute
---(Interruptions)...The matter is in the court, then, why is it being

raised here?..._.(Interruptions)...

SHRI JESUDASU SEELAM : There is no issue...(Interruptions)...Ilt cannot

be discussed here..._(Interruptions)...

MR. CHAITRMAN : | am sorry it cannnot be

done...(Interruptions)...Question No. 241.._(Interruptions)...

ot AT Yo AT (3R USA) : AT AHNT AGQGT, I TGEAT H U §
FAT TEod Pl Fdell o ICIART TWT ST Thell §. . - (STAYURA) ... 3T FH W Hlg Foldl &
ST, . . (cTaemT). . .

MR. CHAIRMAN : No argument can be debated from the place other than
assigned to you....(Interruptions)... So, there is no locus for what you
are saying ...(Interruptions)...The House 1is adjourned for Fifteen

minutes.
The House then adjourned at fourteen minutes past eleven of the clock.
The House reassembled at thirty minutes past eleven of the clock,
[MR. CHAIRMAN in the Chair.]

DR. MANOHAR JOSHI : Sir, 1 am thankful to you for the solution that we
have found after going to your Chamber. My request is that in some way or
the other this issue has to be discussed in the House. The suggestion
that was made in your Chamber was to take it as a Calling Attention for
which our Party has no objection. Sir, if you take this as a Calling

Attention Notice, the matter will be thoroughly discussed.

MR. CHAIRMAN : You give a notice. It will be

considered. .. (Interruptions)...

SHRI K.B. SHANAPPA (Karnataka) : Sir, Mahajan

Commission...(Interruptions)...
DR. PRABHAKAR KORE (Karnataka) : Sir ...(Interruptions)...

MR. CHAIRMAN : Please don"t raise another

discussion...(Interruptions)... Please, please ...(Interruptions)...



DR. MANOHAR JOSHI : That is unnecessary ...(Interruptions)...



MR. CHAIRMAN : Hon. Members, please allow the Question Hour proceed

---(Interruptions)...

SHRI GOVINDRAO ADIK (Maharashtra) : The Chair has given the

ruling...(Interruptions)...

MR. CHAIRMAN : Thank you.

At TEaREOr W (33T - GHNIT ARG, $H A WX ISl MUk ol HieT gl ¢
g1 &7 3muer 3fReeT wa §

;i W T gwE (WER) : W. 90 S & el 3=ar ara #:& 2l

MR. CHAIRMAN : He is good friend of mine. Thank you. Question No. 241.

ORAL ANSWERS TO QUESTIONS
Il1legal funds from abroad

*241. SHR1 MAHENDRA MOHAN : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that several anti-national
organizations in the country have been receiving huge amount of illegal
funds from abroad through various channels and using the same for violent

activities;
(b) if so, the facts and the details thereof;

(c) whether the Central Government®s efforts to check the flow of

funds have been inadequate; and

(d) if so, the latest strategies Government proposes to adopt to stop

the flow of illegal funds in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (a) to (d) A Statement is laid on the Table

of the House.
Statement

(a) and (b) Under Unlawful Activities (Prevention) Act, 34 terrorist
organisations have been banned. Apart from this, the ban order applies
also to organisations listed in the Schedule to the UN Prevention and

Suppression of Terrorism (Implementation of Security Council Resolution)

10



Order,
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2007 made u/s 2 of the United Nations (Security Council) Act, 1947 as
amended from time to time. No such banned organisations or their front
organisations are given permission to receive foreign contribution under

the Foreign Contribution (Regulation) Act, 1976.

(c) and (d) Central intelligence/security agencies work 1in close
cooperation with their counterparts in the State to gather information
regarding this matter. In the case of NGOs seeking "prior permission® or
"registration® under FC(R) Act 1976, no permission 1is given without
scrutiny. The FC(R) Act 1976 is proposed to be replaced by a new Act
incorporating provisions for greater transparency and accountability. The
regulatory mechanism would also get further strengthened. The Unlawful
Activities (Prevention) Act, 1967 was amended in 2008 to reinforce the
punitive provisions to combat the terrorism. The Prevention of Money
Laundering Act, 2002 was amended in 2009, to inter-alia, expand the
schedule of offences. Certain offences under the Unlawful Activities
(Prevention) Act, 1967 have been included as scheduled offences under
Prevention of Money Laundering Act. The FLU-IND is also assisting the law
enforcement agencies by way of disseminating financial intelligence. The
implementation of Foreign Exchange Management Act, 1999 is done by the
Directorate of Enforcement and other concerned agencies. There has been
close coordination between the agencies of Ministry of Home Affairs and

Ministry of Finance, geared towards combating terror funding.

SHRI MAHENDRA MOHAN : Mr. Chairman, through you, 1 would like to
inform the hon. Minister that in spite of all the laws which he has
mentioned in his reply, anti-national organizations are getting funds and
they are creating disturbances in day-to-day operations of the Government
of India and in various States, especially, in Kashmir, Chhattisgarh,

Jharkhand and West Bengal.

So, 1 would like to know whether he has the information that interpol
has placed the size of hawala money in India to the size of 40 per cent
of India®"s Gross Domestic Product, and, according to some Tfigures
available from Interpol Website, it can be to the tune of 680 billion
dollars. According to the KPMG audit, it can be to the tune of 1.5
trillion dollars. Sir, this money is mostly going for anti-national
activities. So, through you, Sir, I would like to know from the hon. Home
Minister whether the Government has estimated this amount and identified

groups which are laundering this money and whether our legislations have

12



been able to deal with such massive flow of funds.

13



SHRI P. CHIDAMBARAM : Sir, 1 think, the question has shifted from the
unlawful organizations and anti-national organizations receiving money to
money laundering. If a question is to be answered on money laundering, 1
respectfully submit that that has to be put to the Minister of Finance
because money laundering falls under the Ministry Finance. Be that as it
may, | am willing to answer the question to the best of my ability. 1
don"t think we should be carried away by these estimates made by an audit
organization. KPMG is a well known audit organization. Interpol is simply
an international agency which is represented by the different Police
organizations. These are estimates which are made. For what its worth, we
can look iInto those estimates but | don"t agree with these estimates. |
think these are exaggerated estimates. Any specific case where it
attracts the Unlawful Activities (Prevention) Act or the Foreign
Contribution Regulation Act, 1 will certaingly answer that. But if
questions are raised about money laundering, | request the hon. Member to
put it to the Minister of Finance who has the Enforcement Directorate
under him as well as the Prevention of Money Laundering Act which was

passed by this House.

SHR1 MAHENDRA MOHAN : Sir, 1 hope the hon. Minister will agree that
these anti-national activities are being conducted only by the funds
which they are getting, and, as Home Minister, he has to control these
anti-national activities. Sir, you must have also read today about take
currencies. The fake currency movement is there, and, because of all
these things, the Maoist activiteis, the Naxalite activities, the
terrorist activities are all happening. Ultimately, the Home Minister has
to control them and it is the join responsibility of the Government
through the Finance Minister and the Home Minister to see how it is
controlled. The reason why 1 am saying it is because as per our
information, the Maoists are having a Budget to the tune of two thousand
crore of rupees and this money is coming to them mostly through anti-

national organizations. So, if these laws are not...
MR. CHAIRMAN : Question, please.

SHRI MAHENDRA MOHAN : Sir, my question is, how is he going to stop

these anti-national organizations from damaging security of the country?

SHRI P. CHIDAMBARAM : Sir, anti-national organizations are able to

raise money. Where there

14



is evidence that money is coming from abroad, we do take action against
these organizations. In fact, the Unlawful Activities Prevention Act has
a special section on funding of an unlawful association or a terrorist
organization. Now, fake currency is a separate problem. AIll major
currencies in the world are, to some extent, affected by counterfeit
currency. The Indian rupee is no exception. We have investigated a number
of cases of fake currency. We have interdicted a number of consignments
of fake currency. 1 have answered questions in Parliament; 1 am willing
to anwer questions in Parliament on fake currency. Now, as far as raising
resources is concerned -- you mentioned CPI (Maoists) -- you would do
well to remember that the CPI (Maoists) is able to raise money within
India. They raise money by looting banks. They raise money by levying
amounts on businesses in their areas. For example, only a few days ago,
in Orissa, a vehicle carrying 49 lakhs of rupees of the State Bank of
India was waylaid, commandeered and the money was looted. The matter is
under investigation. They are able to raise money within India. We have
no evidence so far that the CPI (Maoists) is getting money from abroad,
certainly not through legal channels some money is flowing in. There is
no hard evidence of that. The CPI (Maoists) is able to raise money within

India by coercion, extortion and by looting.

PROF. P.J. KURIEN : Sir, the hon. Minister has said in his reply that
no permission is given under the FCR Act, 1976 without adequate scrutiny.
Now, since alot of money is coming from abroad and many agencies are
receiving and spending it in the country, have you got any mechanism to
monitor how this money is being spent by these agencies? If so, what is
the mechanism for monitoring it and upon monitoring, in how many cases

have you found out malpractices?

SHRI P. CHIDAMBARAM : Yes, Sir. There is mechanism to monitor use of
money. Every organziation that receives money under the FCRA is required
to file an account. Some don"t and, therefore, action is taken. 1 can
give you a list of the broad category of cases. In nine cases, matter has
been referred to the CBI and the CBI has filed chargesheets in some of

those cases. Forty-one associations have been prevented from receiving

15



foreign contribution. Thirty-five associations, which were earlier in the
registration category, have been moved to the prior permission category,

and in

16



eleven cases, the accounts of the recipients have been frozen under
section 12 of FCRA. So, we have taken action in nearly a hundred cases.
Because the provisions of the law on use of funds are rather weak, we are
now introducing the new Foreign Contribution Regulation Act. The old law

will be replaced by a new law once Parliament approves it.

aﬁaﬁmtmm:aﬂmﬁﬁ,ﬂwmﬁﬁﬁmﬂ@n,sﬁm%%@
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SHRI P. CHIDAMBARAM : There 1is the Central Economic Intelligence
Bureau under the Ministry of Finance. That is the nodal point at which
all the agencies meet regularly and share information under the
guidelines of the CEIB. Information that has to be acted upon
peremptorily is shared immediately with the other agencies. CEIB is the

clearing house for all this information.

DR. K.P. RAMALINGAM : Sir, can 1 know from the hon. Home Minister
regarding the action taken against the person who received unauthorised
huge funds from foreign country which have been deposited in the
nationalised banks and utilised*and saying, "1 don"t know about the
funds, where it has come from, who has sent us"? For how many days, or,
how many years, the case will be dragged on? In Tamil Nadu, the then

Chief Minister received unauthorised funds...(Interruptions)...

DR. V. MAITREYAN : Sir, this 1is highly objectionable. 1 strongly
object. It should be expunged. He has said that funds were

used...(Interruptions)...

MR. CHAIRMAN : Hon. Member has asked his question. Let the hon.

Minister reply.

DR. V. MAITREYAN : Sir, it should be withdrawn. 1 strongly object to

it.__(Interruptions). ..

17



MR. CHAIRMAN : Records will be examined and whatever is incorrect will

be deleted.

DR. V. MAITREYAN : Sir, he should not be allowed to ask the quesion.

*Withdrawn by hon. Member.

18



DR. K.P. RAMALINGAM : Sir, I will withdraw the remark*. But, the

question should be answered.

DR. V. MAITREYAN : The matter is sub judice. It cannot be discussed in

the House.
MR. CHAIRMAN : Listen to the Minister..._(Interruptions)....

SHRI P. CHIDAMBARAM : Listen to my answer, Sir, if 1 recall the facts
of the case, there is an allegation that the Foreign Exchange Management
Act has been violated. The matter is under investigation and, therefore,
I cannot answer any more on that case because FEMA falls under the

Ministry of Finance.
DR. K.P. RAMALINGAM : For how long, the case will be dragged on?
MR. CHAIRMAN : Please, no supplementaries on supplementaries. Now,
Question No. 242.
Effect of invasive procedures declared illegal

*242. SHRI ISHWAR SINGH : Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether presently an accused in India enjoys the right against
self-incrimination, the right to remain silent and the right against

giving information under physical or mental pressure;

(b) if so, whether the current invasive procedures such as narco
analysis, brain-mapping and polygraph tests are brazen violations of such
rights as recently held by the Supreme Court declaring that such

procedures constitute a gross abuse of human rights; and

(c) whether in the absence of these now-barred investigative
procedures, third degree methods of interrogation will get further

entrenched?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) A Statement is laid on the Table

of the House.
Statement

(a) As per Article 20(3) of the Constitution of India no person

19



accused of any offence shall be compelled to be a witness against

himself.

* Withdrawn by hon. Member.

20



(b) Supreme Court has passed a judgement on 5.5.2010 in Criminal
Appeal No. 1267 of 2004 - Smt. Selvi & Others (Appellants) Versus State
of Karnataka. The Hon"ble Court has directed the strict adherence to the
guidelines formulated by the National Human Rights Commission in 2000 on
Polygraph Test (Lie Detector Test) on an accused which are also to be
followed for conducting the “Narco analysis technique® and the “Brain

Electrical Activation Profiler".
The guidelines are as under :-

i. No Lie Detector Tests should be administered except on the basis of
consent of the accused. An option should be given to the accused

whether he wishes to avail such test.

IT the accused volunteers for a Lie Detector Test, he should be given
access to a lawyer and the physical, emotional and legal implication
of such a test should be explained to him by the police and his

lawyer.
iii. The consent should be recorded before a Judicial Magistrate.

iv. During the hearing before the Magistrate, the person alleged to have

agreed should be duly represented by a lawyer.

v. At the hearing, the person in question should also be told in clear
terms that the statement that is made shall not be a "confessional”
statement to the Magistrate but will have the status of a statement

made to the police.

vi. The Magistrate shall consider all factories relating to the detention
including the length of detention and the nature of the

interrogation.

vii. The actual recording of the Lie Detector Test shall be done in an
independent agency (such as a hospital) and conducted in the presence

of a lawyer.

vili. A full medical and factual narration of the manner of the

information received must be taken on record.

The technique in question is voluntary administration of the test in
the context of investigation in criminal cases or otherwise which must be
conducted under the guidelines formulated by the National Human Right

Commission.

21



(c) Police powers are limited by the provisions of the Constitution,
the Police Act, the Criminal Procedure Code, the Evidence Act etc. In
case of violation of human rights, Courts have the power of demand
accountability from the Police. Besides the above, the aggrieved

persons/accused can

22



approach State Human Rights Commission or National Human Rights
Commission. Therefore, adequate safe guards are available. It is also to
be noticed that the Hon"ble Supreme Court has not banned the tests but
has clarified that the tests may be administered only with the consent of

the accused.

In view of the above, it is not correct to conclude that third degree

methods of interrogation will increase.
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SHRI P. CHIDAMBARAM : Sir, whatever may have been the position prior
to 5th May, 2010, but on 5th May, 2010, the Supreme Court declared the
law. The Supreme Court has directed that while administering any of these
tests, Polygraph Test, Narco Analysis Techniques, or, Brain Electrical

Activation Profile, it can be done only with the consent of the accused.

The law is very clear, and, | am certain that every State authority
has taken note of the law. These tests can, and, therefore, should be

administered only if the accused consents to undergo the tests.

Mt S w RAE : W, dRA TAMARAT & & N # Iarm = F g a fFar &
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hl §, e AT Farer Tg a1 & g & T @l @eaAd gen? 67 Jg & % the dose

of chemicals depends on
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the person®s sex, age and physical condition. df% ¥g UH &HfAwd § 3R o«
SEHT WG USAT §, o HS e g Ig hA deenm fh g1, AW gderor R far smel W
3H YT HT 3R & el AT gl .. . (SgaUmT)

AN gy - 3R SO A W= g

st ey RAE : g oY 9% FeT ™ & F a criminal may get benefit but
citizens" rights should be protected, HI& & Ig Ye el &l W, FIC @ Ig oM
FgT &, "We will be failing in our duty if we permit any citizen to be

forcibly subjected to these tests'.
s womafay - & S F 3@ Saw MU & feam R

st feX RT : W, 30N HafOT A & AT 3T &1 3GH a9 Fael Ig 317 § &
St oor$ fEewex &, A HfAgFT A weAld g o TR e S Fehdr §, SR S A
P ARHT IR g AT F AR H FET 8, o sHA o FS ¥ & FAG g1 H I3

MR. CHAIRMAN : Do you wish to amplify?

SHRI P. CHIDAMBARAM : Sir, if a person does not give consent, the test
cannot be administered upon him. If there is no one who gives consent,
then, it follows that the test will be administered on no one. The point
is that it is possible, sometimes, that a person may agree to have a
polygraph test administered upon him to clear himself, in which case, the
polygraph test will be administered. | agree that it is most unlikely
that anyone will give consent to a Narco test. If that is, the Narco test

will not be administered on anyone.
M ey B - W, AW U HaaT T@ § o L.
At garafa : AT, MUHT FATA & IAT gl . . . (SHIUTT)

SHRI1 Y_.P. TRIVEDI : Sir, in our country, in criminal trials, the rate
of conviction is very low. We all hear about prosecutions taking place.
The prosecutions have lost the faith because people know, by and large,
the accused gets the benefit of doubt, and, the trials do not come to an

end for a long, long period.

The Supreme Court gave a pronouncement probably following the 5th
Amendment to the US Constitution, and, the US Constitutional Amendment
has also been mellowed down, to a substantial extent, by a recent

jJjudgement of the Supreme Court in the United States.

I think, it is high time that the Government should look at the
entire. Evidence Act in toto, and, see to it that the Narco test, which

may not be conclusive for the purpose of conviction, should have a
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considerable persuasive value as a piece of evidence in any trial. Is the

Government planning to do so?
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SHR1 P. CHIDAMBARAM : Sir, however well-meaning the suggestion of the
hon. Member is, let me make it very clear that it is not our intention to
make Nacro test mandatory; it is not our intention to introduce Nacro
test to be administered as part of gathering evidence. Personally, my
view is that Narco test should be totally outlawed. Nevertheless, we have
a Supreme Court Judgement. So, that is the law of the country. There is
no proposal to consider an amendment as suggested by the hon. Member.

SHRI RAVI SHANKAR PRASAD : Sir, | must say the words of the hon. Home
Minister are very assuring that you are not going to have the kind of
amendment because it is the question of human rights. But, what is
troubling me and many other people in the country is that, of late, the
investigating agency, knowing the almost untenable worth of these
statements, release it to the media as if some kind of a conclusive
statement has come. Is the Government, in the light of your assurance to
the House today, going to give a guideline to the investigating
authority, including the CBI, as to the sensitive and careful manner in
which all these statements ought to be dealt with as far as release to
the media is concerned?

SHRI P. CHIDAMBARAM : Sir, 1 entirely agree with the hon. Member that
when a case is being investigated, very little about that case should be
disclosed to the media. In fact, only a few days ago, the Supreme Court,
in another case, has pronounced orders pulling up the Iinvestigating
agency for periodic leaks to the media saying that this amounts to trial
by the media. On the one hand, we have a very inquisitive media, let us
put it that way.

SHRI RAVI SHANKAR PRASAD : You are not finding more words.

SHRI P. CHIDAMBARAM : On the other hand, we have organizations which
put pressure on the investigating agency. On yet another side, we have
the investigating agency trying to vindicate its position and trying to
defend itself. So, when so many forces are at play, some parts of
investigation, even if they are not quite complete or conclusive, find
their way to the media. | totally disapprove of information being given
to the media where investigation is on. On the contrary, where
investigation reaches a certain stage of either arrest or charge sheet or
filling a challan, at that stage, 1 think, there is a duty on the
investigating agency to share information with the public. But pending
investigation, when investigation has not reached any definite stage, |
think, information should not be leaked to the media. Then it becomes a
trial by the media. Advisories have been issued in the past, | am not
able to recall one immediately, but advisories have been issued how
investigating agencies should deal with information pending
investigation...(Interruptions)...
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SHRI V. HANUMANTHA ~ RAO : What about the  third degree?
---(Interruptions)...

A ygar e FAAGh - FEEfa S, & 3us A@wgd F ey #@5 S & I8 S
T § A S S e o §, S HE A off eyEe TeeH A eae @A g ge

Soflold o6t &1 &, dl F7T 39 ban el & TaY H WHR TP F 57 W U=Er o9 &
St 3R T with consent & AT without consent g, ¥ e f&u & 7 U?
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SHR1 P. CHIDAMBARAM : Sir, the court has not banned the test. The
Court has said that these tests can be administered only according to the
guidelines already laid down by the National Human Rights Commission, and
the first guidelines is, no test should be administered except on the
basis of consent of the accused. So, the court has not banned the tests.
But, personally speaking, as | said, | have given my personal view, |1
think, a polygraph test has uses. It is, by and large, a non-invasive
test. But a narco test and a brain mapping test are invasive tests, and
my personal view is that such tests should not be administered. But the
law, as it stands today, after 5th of May, is that these tests can be

administered only with the consent of the accused.
Naxal attacks including suspected derailment of Train

*243. SHR1 RAMDAS AGARWAL : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware of a series of recent deadly naxal
attacks including suspected derailment of Gyaneshwari Express in West

Bengal on 28 May, 2010 that killed 148 passengers;

(b) whether Government has agreed to a probe into this train accident
by CBI so as to find out who were the persons responsible for removal of

fish plates and cutting of the rail tracks; and

(c) what action Government has taken so far against the culprits

involved in such heinous crimes on running trains?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : (&) to (c) A

Statement is laid on the Table of the House.
Statement

(a) and (b) There have been a few major naxal attacks in the recent
past. The incident of suspected deraliment of Janeswari Express in which
148 passengers were killed, occured on 28 May 2010 in West Bengal. It is
being investigated by the Central Bureau of Investigation (CBI).
Investigation conducted, so far, reveals that Police Santras Birodhi
Janasadharaner Committee (PSBJC/PCPA), a frontal organization of Maoists,
was involved in damaging the Railway Track, thereby causing the accident.

CBI has arrested 12 persons so far in this case.
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(c) "Policing on Railways®", as per item no. 2 of the State list-11 of
the Constitution of India, is a State subject. Prevention of crime,
registration of cases , their investigation and maintenance of law and
order in Railway premises including tracks, bridges, tunnels and running
trains are the statutory responsibility of the State Governments
concerned which they discharge through their Government Railway Police

(GRP) and civil police.

SHRI RAMDAS AGARWAL : Sir, my question to the hon. Minister was broad-
based. It was concerned not particularly with the Gyaneshwari train
accident only. it is written in my queston, "Whether the Government is

aware of a series of recent deadly naxal attacks'. So, it is related to
the entire issue of naxal-related matters. T¥Ufd #AQET, H 33U AIA T

AAANT FAH S § g dedr § % S| g d9 Sed § % 7 ®ew iR 35 Get &
2000-2500 fHFaHT & S # FFdeancdr 3R AaEfedr o 39 d9 3133 e & T §
ﬁ?ﬂﬁﬂﬂﬁﬂ#ﬁgﬁseriousﬁ?ﬁgﬁaﬁmmﬁgﬁglﬁHWHﬁE‘HT
gl # TF S e § 6 4 S decw ¥, ¥ FAN O F WA uordf A Few @9
deposit §, I8 W 3T YR & AAQRT g7 & FIT AR & €I H IJg aid 3T W@l &
% WX mineral zones, TR & 334 H g, sR@s & g, NgrR & g, #7ew ugr & 3R
Secaee # g, T AR decH Fgd A § IR TG W T @ Fdead) afarafear g w@r
&? T WHR & 8 @Il & FS anti-national elements IT IRET FRIE gAR
37 development & &7 & Udad & fow, 308 cgaue o el & fou, 3d6 X
FhEae YT Ll & fow, U & Ao & 3asg e & fav. .. (s¥aue). ..

Mt AT - 3T Fedr A, Fhifh THT FATCT & & gl

ot e IwEe o W, & qoar aedr § & wE E ar A & oaisdy d @
S AR 31 &A1 H gER gAR I & qohel & TAH H TE 82

SHRI P. CHIDAMBARAM : Sir, it is true that part (a) of the question
begins with the words “"whether Government is aware of a series of recent
deadly naxal attacks," to which 1 have answered in part (a) that there
have been a few major naxal attacks in the recent past. So, | have
answered the question. The rest of the question deals with the Janeswari
Express therefore |1 have given details of the Janewswari Express

incident.

I have with me a list of naxal attacks. If the hon. Member wishes to
know about any other naxal attacks in the recent past, | am willing to

answer any supplementary.
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Sir, as regards whether there are any anti-national forces or
international forces supporting the CPl (Maoist), there is no evidence
that the CPI (Maoist) gets any overt support from any international

terrorist organization or international militant organizations. There was

one report about
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a contact between an organization in Nepal and the CPl (Maoist), but that
has not been confirmed either. Thre is no evidence that they receive
money or weapons from China -- China as a country or China as an entity.
As 1 have said, weapons are indeed smuggled from across the border both
the Bangladesh border and the Myanmar border. The CPl1 (Maoist) is able to
raise funds within the country. | have answered a little while ago that
they are able to raise money through exortion, through Ilevies, and
through looting. But we are keeping a careful watch. If there is any
evidence that they receive money or receive other support from any
organization abroad, certainly, we shall look into the matter very
carefully and, with the help of friendly countries, take action against

those organizations which are reported to be supporting the CPI (Maoist).

A TG A W, H IR ACIH F AAANT FA SN ISA AT § o AFHT
T A I S uegfadelr afafafa gor W §, 3R 3 wIg ARRAT AT W, HS IR
appreciate & 3R AESAE T F 37 AN T TEAT S AT HRAGT H, O FAT
WHER 3o del & @ #18 #ias &6 ar a8 &6 @ safar o5 o, F=ifF 98
Heg H FAIT § AT R FE W JAET Ifad §7. . . (STAYRT) . . .

SHRI P. CHIDAMBARAM : Sir, to a question that is framed in such a
general manner, the answer can also be given in a general manner. No one
should support the CPl (Maoist) and the Government certainly will not

encourage anyone to support the CPI (Maoist)...(Interruptions)...
M HEAR Ieard aFdl : AT, 3fFeica fohar 1am & ... (¥aume). ..
At gHAEE 3Tae : GHETT ARleT .. (SFauTe) - ..
MR. CHAIRMAN : Mr. Prasanta Chatterjee, very little time is left.

M THSH HIAreT : GHUTT Heled, 39 W Half an Hour Discussion 8T =MRT
. (FTa) - . .

SHRI PRASANTA  CHATTERJEE : Sir, the Minister of Railway

.. (Interruptions)...
MR. CHAIRMAN : Quickly please, very little time is left.

SHRI PRASANTA CHATTERJEE : Sir, it is an open

secret...(Interruptions)...

Nt THEE AT 1 FHUTT ARG, SH W Half an Hour Discussion gl =T
.. (eTauT) . . .
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MR. CHAIRMAN : Only ten seconds are left to ask

question...(Interruptions)...

33



SHRI PRASANTA CHATTERJEE : Sir, a CBI enquiry...(Interruptions)

At A T : GHNETT ARleT, ¥ & uifd & v ... (). ..
MR. CHAIRMAN : 1 am afraid the Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Rejection of exported food items

*244_ SHR1 BIRENDRA PRASAD BAISHYA : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any complaint has been received on the food items such as
tea, fruits etc. exported but rejected in the last three years due to use

of insecticides and pesticides;
(b) if so, the details thereof;

(c) whether Government has fixed standards for the check of imported
food items and other goods from foreign countries and their proper

labelling; and
(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (a) and
(b) Yes, Sir. A few cases of rejection of food items, e.g. red chilli-
whole and powder, nutmeg powder, curry powder & curry leaves, cumin seed,
cumin seed powder, tea and organic basmati rice, have been reported from

the European Union and Japan due to use of Insecticides and pesticides.

(c) and (d) Yes Sir. The standards of different food articles are
prescribed under Appendix *B® of Prevention of Food Adulteration (PFA)
Rules, 1955. All imported food products are governed under sections 5 & 6
of the Prevention of Food Adulteration Act, 1954 and Rules, 1955 which
require that no person shall import into India any article of food in
contravention of any provision of PFA Act and Rules made there-under

including labeling requirements.

Besides these provisions, the general notes regarding Import Policy
which have been laid down under chapter 1(A) of the ITC(HS) of the
Foreign Trade Policy also provide for various provisions to be adhered to
in the case of imports of various goods including food items. These

details are available in the public domain.
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Security for CWG-2010

t*245. SHRI MOHAN SINGH : Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether appropriate measures have been taken to ensure the
security at the time of organizing the Commonwealth Games in National
Capital Delhi and if so, the estimated expenditure to be incurred on

these security measures;

(b) whether Government is aware that there is a threat of terrorist
attack on the players and athletes of different countries of the world
attending these games and if so, the arrangements put in place by

Government for their security; and

(c) whether Government has got the security personnel adequately

trained who are to be deployed for these games?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (@) Yes, Sir. The security arrangements for
the Commonwealth Games are being coordinated in the Ministry of Home
Affairs (MHA) through two High Level Committee 1i.e. the Empowered
Security Committee (ESC) under the chairmanship of the Union Home
Secretary and Commonwealth Games Security Review Committee (CWGSRC) under
the chairpersonship of SS(CS)/AS(CS). In this regard, meetings with Delhi
Police, Delhi Government, Organizing Committee for CWG, Ministry of Youth
Affairs & Sports and other departments concerned are held on fortnightly

basis and if needed more frequently.

Union Cabinet approved the proposal for the Integrated Security System
(1SS) for the Commonwealth Games 2010. Cabinet approved Tfinancial
proposal of Rs. 370 crores (exclusive of statutory taxes, duties & fees)

with recommendations of Expenditure Finance Committee (EFC).

(b) There 1is no specific threat input for various international
sporting events including Commonwealth Games, 2010. However, there is
general threat from those militant groups who want to strike at high
profile events. Threat inputs received from the various security agencies
are shared with all State Governments/UT Administrations concerned for
necessary action from time to time to avoid any untoward incident.
Regarding Commonwealth Games-2010, Delhi Police in consultation with the
Union Home Ministry and other security agencies has formulated elaborate

security measures Tfor the safe and secure conduct of the Games. An
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International Security Liaison Group has also been constituted by the

Ministry of Home Affairs with representatives from various security

tOriginal notice of the question was received in Hindi.
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agencies for effective liaison with the security representative of all
participating countries before and during the Commonwealth Games and to
address their security concerns. For Commonwealth Games, 2010, a
comprehensive security plan for all the participants/team
officials/technical staff/Media persons/spectators etc. has been

formulated by Delhi Police and Central Security Agencies.

(c) Training of Delhi Police personnel for CWG-2010 is being held
which 1s outsourced to three companies viz., Institute of Stress
Management & Research, Panchkula (on attitudional change), Amity
Institute of Training & Development for Police & Security Personnel,
Delhi (on Behavioural & Attitudinal Change) & [IL&FS Education &
Technology Service Ltd., Delhi (for training on verbal & non-verbal
communication & basic communication in English). These institutions have
been imparting training since July 2007 to Delhi Police personnel. 42,648
police Officers have been trained since July 2007 till now. In addition,
special job specific training has been organized for searching, frisking,
X-ray baggage scanners, QRTs etc. All efforts are being made to update
the training and skills of police personnel deployed for security

arranagements during CWG-Delhi 2010.
Inter-State Migrant contract workers for CWG-2010

*246. SHRI TARINI KANTA ROY : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of contract workers working in Delhi in connection with

preparations for Commonwealth Games;

(b) how many of the contract workers are F“Inter-State Migrant

Workers*®; and

(c) whether the contractors are giving all benefits to the Inter-State

Migrant workers according to the Inter-State Migrant Labour Act, 1979?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHR1 MALLIKARJUN KHARGE) : (&)
At present about 8000 workers are working at various construction

projects related to Commonwealth Games sites under the Central sphere.

(b) and (c) As per the available information, the workers in various
construction project under Commonwealth Games are not recruited by
contractor from other States under an agreement or other arrangement for
employment in an establishment in Delhi as per Section 2 (e) of the

Inter-State Migrant Workmen (Regulation of Employment and Conditions of
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Service) Act, 1979. However, steps
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have been taken to enforce provisions of such Act, 1970, the Minimum
Wages Act, 1948 and the Building and Other Construction Workers
(Regulation of Employment and Conditions of Service) Act, 1996, as are

applicable to them.
Damage due to cyclone on 20 May, 2010

*247. SHRI RAJKUMAR DHOOT : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a cyclone over sea disrupted life and
property in coastal areas of Andhra Pradesh, West Bengal, Tamil Nadu etc.
on 20th May, 2010;

(b) if so, the extent of damage caused; and

(c) the results achieved by District Administration from their

disaster management machinery?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (a) to (c) As per information received from
India Meteorological Department, a service cyclonic storm development
over Bay of Bengal and crossed Andhra Pradesh coast near Bapatla on 20th
May, 2010 evening between 1630 and 1730 hrs. IST. This disturbance caused

very heavy rainfall over north Tamil Nadu, Orissa and UT at Puducherry.

2. According to the report from the State Government of Andhra
Pradesh, 22 Human lives were lost, 2072 cattle heads perished, 14293
houses damaged and crops over an area of 28948 ha. were affected due to

the cyclone.
The Government of Tamil Nadu has reported loss of 11 human lives.

UT of Puducherry has reported damage to 5 houses and 346 ha. of

cropped area.

The Governments of Orissa and West Bengal have not reported any damage

due to this Cyclone.

3. District administration of Government of Tamil Nadu evacuated
around 1500 persons, who were housed in temporary shelters and were
provided with food packets. 10 fishermen were also rescued off the coast

in Kuddular and Nagapattanam districts.

4. District administration of Government of Andhra Pradesh took

immediate and timely
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preventive measures to minimize the loss of lives through rescue and
evacuation of 1.21 lakh persons in the affected districts. Massive relief
opeartions were undertaken by setting up of relief camps at safer places.
Provision of essential commodities like rice, kerosene etc.were made for
the people in the relief camps as well as for those marooned in the floor

water.

5. UT Administration of Puducherry arranged to rescue people Tfrom
waterlogged area, and sent them to safer places besides taking measures

to chlorinate the municipal drains as well as ground level reservoirs.
Need to amend Motor Vehicles Act

*248. SHRI RAJIV PRATAP RUDY : Will the Minister of ROAD TRANSPORT AND
HIGHWAY be pleased to state:

(a) whether it is a fact that the licensing procedure in the country

for motor vehicles is obsolete;

(b) if so, what is the procedure followed throughout the country, as

of now;

(c) whether there is a plan to amend the Motor Vehicles Act to raise
the standard of licensing and to reduce the procedural anomalies for

obtaining driving licence; and

(d) if so, the details thereof and whether there is a national plan to

introduce use of simulators in all the States for licences?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH) : (a) to
(d) The Motor Vehicles Act, 1988 and the Central Motor Vehicles Rules,
1989 lay down detailed procedure for grant of driving licence. The
licencing authorities appointed by the State required to ensure that only

a competent person is granted driving licence.
Detailed point wise reply is given in the statement.
Statement
Procedure for grant of Driving of Licence
(a) No, Sir.

(b) Chapter-11 of the Motor Vehicles Act, 1988 and Chapter-11 of the
Central Motor Vehicles Rules, 1989 lay down detailed proecdure for grant

of learner®s licence and driving licence. For getting
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a driving licence one has to first obtain a learner"s licence after
appearing in an objective type test and answering at least 60% of the
questions correctly. As per Rule 11 of the Central Motor Vehicles Rules,
1989, the applicant should have adequate knowledge and understanding of
matters like traffic signs and signals, rules of road regulations, duties
of drivers in case of accidents, documents to be carried while driving
motor vehicle, precautions to be taken while passing an unmanned railway
crossing etc. Driving licence is granted after conducting a comprehensive

driving test by the licensing authority.

(c) The Government has set up a Committee to review the Motor Vehicles
Act, 1998 in a comprehensive manner including the provisions relating to

grant of driving licence.

(d) The Motor Vehicles Act, 1988 as well as Central Motor Vehicles
Rules, 1989 do not prohibit the use of simulator by licensing authorities
to test the skill of candidates seeking driving licence. At present,
there is no Plan Scheme for introducing use of simulators in all the

States, for grant of a driving licence.
Proposal to do away with capital punishment

*249. SHRI SHANTARAM LAXMAN NAIK : Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has received any representation from Non-
Governmental Organizations/political parties etc. suggesting amendments

to the Indian Penal Code proposing to do away with capital punishment;

(b) if so, grounds given by such NGOs/political parties in support of

their suggestions; and
(c) the decision, if any, taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (&) Yes, Sir.

(b) The abolitionists, besides criticising death penalty as of no
penalogical purpose, attack it as irreversible and its execution as

cruel, inhuman and degrading.

(c) According to the law declared by the Supreme Court, death penalty
is awarded only for crimes of a heinous nature and in the rarest of rare
cases. There is no proposal under consideration of the Government to

abolish capital punishment.
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Growing incidents of kidnapping

*250. SHRI MOHD. ALl KHAN : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether India ranks among the top 10 countries in the world with

growing incidents of kidnapping;
(b) if so, the details thereof;
(c) the cases reported during the last two years, State-wise;
(d) the actual reasons therefor; and

(e) the steps to be taken to contain such kidnapping in future in

coordination with the State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN) : (a) to (e) As per the information complied by the National Crime
Records Bureau (NCRB), a total of 27561 and 30261 cases of kidnapping and
abduction were reported in the country during 2007 and 2008 respectively.
The National Crime Records Bureau (NCRB) does not maintain data on the
incidents of kidnapping in other countries of the world. In the absence
of any authentic comparable data on cases of Kkidnapping in the other
countries of the world, India"s rank amongst such countries cannot be

worked out.

As per the information complied by NCRB, the crime of Kkidnapping and
abduction are committed for the purpose of exploiting the victims for
ransom, #llicit intercourse, prostitution, revenge, sale, selling body
organs, slavery, adoption, marriage, begging, camel racing etc. State/UT-
wise and purpose-wise details of victims of kidnapping and abduction

during 2006 to 2008 are given in Statement (See below).

“"Police” and “Public Order® are State subjects under the Seventh
Schedule to the Constitution of India and, therefore, the State
Governments and UT administrations are primarily responsible for
prevention, detection, registration and investigation of crime, including
the crime of kidnapping and abduction, and for prosecuting the criminals
through the law enforcement machinery within their jurisdiction. The
Government of India is, howver, deeply concerned about crime, including
the crime of kidnapping and abduction, and has been advising the State
Governments and Union Territory Administrations from time to time to give

more Tfocused attention to improving the administration of criminal
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jJustice system and take such measures as are necessary for the prevention
of crimes. A comprehensive advisory for Prevention of Crime has been
issued to the State Governments and UT Administrations on 16th July,

2010, which is available on the website of the Ministry of Home Affairs
(http://mha.nic.in);
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Statment

Purpose-wise details of victims of Kidnapping & Abduction during 2006

SI. State For For For For For For For For For For For For Other Total
AdoptionBegging Camel illicitMarriageProstitution Ransom Revenge Sale SellingSlaveryUnlawful Purposes
Racing inter- Baby Activity
course Parts
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1. Andhra 0 1 0 111 675 53 30 43 0 0 0 96 1054 2063
Pradesh
2. Arunachal 0 0 0 7 42 0 0 0 0 0 0 0 26 75
Pradesh
3. Assam 0 0 0 147 1255 0 51 25 0 0] 0] 126 221 1625
4. Bihar 50 0 0 89 789 3 156 75 0 0 57 57 1343 2619
5 Chhattisgarh 0 0 0 24 126 0 5 1 0 1 0 0 82 239
6 Goa 0 0 0 3 1 2 0 0 0 0 0 0 13 19
7  Gujarat 2 1 0 188 719 4 20 14 1 0 0 0 189 1138
8 Haryana 0 1 0 82 339 0 10 32 1 0 0 22 155 642
9 Himachal 1 0 0 1 95 2 0 0 0 0 0 0 32 131
Pradesh
10 Jammu 0 0 0 405 254 16 1 5 0 0 0 0 109 798

and Kashmir
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11 Jharkhand 2 0 0 25 266 8 46 20 4 0 16 10 94 491
12 Karnataka 11 0 0 7 101 6 10 21 0 0 0 46 433 635
13 Kerala 3 2 0 15 86 1 1 0 0 0 0 0 193 301
14 Madhya 4 2 0 40 370 0 42 6 2 0 0 9 335 810
Pradesh
15 Maharashtra 13 1 0 71 647 194 24 24 0 0 6 28 436 1444
16 Manipur 0 0 0 0 58 0 0 0 0 0 0 1 75 134
17 Meghalaya 0 0 0 19 9 1 15 0 1 0 0 0 13 58
18 Mizoarm 0 0 0 0 1 0 2 0 0 0 0 0 2 5
19 Nagaland 0 0 0 0 0 0 1 0 3 0 0 0 29 33
20 Orissa 4 9 0 87 341 0 2 7 0 0 3 25 226 704
21 Punjab 1 0 0 37 326 0 14 2 1 0 0 0 232 613
22 Rajasthan 0 0 0 17 1060 4 8 6 0 0 0 0 875 1970
23  Sikkim 0 0 0 1 2 1 1 0 0 0 1 0 2 8
24 Tamil Nadu 12 0 0 35 495 0 4 3 0 0 0 15 359 923
25 Tripura 0 0 0 4 44 0 43 0 0 0 0 0 40 431
26 Uttar PradeshO 4 0 1161 1332 0 147 193 0 0 26 0 487 3350
27 Uttarakhand O 0 0 2 94 0 7 0 0 0 0 1 109 213
28 West Bengal O 3 0 44 929 206 23 1 0 0 4 110 35 1355
Total State 103 24 0 2622 10456 501 663 478 13 1 113 554 7199 22727
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

29 A & N Islands 0 0 0 0 0 0 0 0 0 0 0 0 5

30 Chandigarh 0 0 0 0 52 0 1 7 0 0 0 0 6 66

31 D&N 0 0 0 0 12 0 0 0 0 0 0 0 7 19
Havel i

32 Daman 0 0 0 0 0 0 0 0 0 0 0 0 5 5
& Diu

33 Delhi UT 4 0 0 14 218 0 32 4 0 0 0 3 1177 1452

34 Lakshadweep O 0 0 0 0 0 0 0 0 0 0 0 0 0

35 Puducherry 0 0 0 1 10 0 1 0 0 0 0 0 5 18

ToTAL UT 4 0 0 15 292 0 34 11 0 0 0 3 1206 1565

TOTAL ALL INDIA 107 24 0 2637 10748 501 697 489 13 1 113 557 8405 24292

Purpose-wise details of victims of Kidnapping & Abduction during 2007

SI. State For For For For For For For For For For For For Other Total
AdoptionBegging Camel illicitMarriageProstitution Ransom Revenge Sale SellingSlaveryUnlawful Purposes
Racing inter- Baby Activity
course Parts

1. Andhra 5 6 3 226 706 35 21 43 5 0 2 95 954 2101
Pradesh

2. Arunachal 0 0 0 0 35 4 8 6 0 0 0 0 15 68
Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
20 Orissa 40 0 0 127 306 0 2 9 0 0 0 30 290 804
21 Punjab 0 0 0 33 454 0 10 10 0 0 0 0 283 790
22 Rajasthan 1 1 0 30 1114 0 8 4 0 0 0 0 1019 2177
23  Sikkim 0 0 0 0 3 0 0 0 0 0 0 1 5 9
24 Tamil Nadu 6 1 0 57 840 0 3 3 0 0 0 23 350 1283
25 Tripura 0 0 0 0 71 0 59 0 0 0 0 0 16 146
26 Uttar PradeshO 0 0 1018 2239 1 87 186 0 0 147 0 803 4481
27 Uttarakhand O 0 0 8 190 2 2 0 0 0 0 3 48 253
28 West Bengal O 1 0 164 661 164 23 10 20 0 0 51 706 1800
ToTAL STATE 131 17 3 2618 12533 416 623 424 31 0 159 399 8811 26165
29 A & N Islands 0 0 0 0 0 0 0 0 0 0 0 0 13
13
30 Chandigarh 0 0 0 0 44 0 1 0 0 0 0 0 9 54
31 D&N 0 0 0 0 6 0 0 0 0 0 0 0 3 9
Haveli
32 Daman 0 0 0 0 0 0 0 0 0 0 0 0 1 1

& Diu



33 Delhi UT 0 0 0 35 278 1 24 0 0 0 0 9 1421 1768
34 Lakshadweep O 0 0 0 0 0 0 0 0 0 0 0 0 0
35 Puducherry 0 0 0 0 13 0 2 0 0 0] 0 5 0 20
ToTAL UT 0 0 0 35 341 1 27 0 0 0 0 14 1447 1865
ToTAL ALL INDIA 131 17 3 2653 12874 417 650 424 31 0 159 413 10258 28030
Purpose-wise details of victims of Kidnapping & Abduction during 2008
SI. State For For For For For For For For For For For For Other Total
AdoptionBegging Camel illicitMarriageProstitution Ransom Revenge Sale SellingSlaveryUnlawful Purposes
Racing inter- Baby Activity
course Parts
1. Andhra 0 18 0 149 802 34 10 61 11 0 7 85 804 1981
Pradesh
2. Arunachal 0 0 0 0 24 4 12 2 0 0 0 3 34 79
Pradesh
3. Assam 0 0 0 117 1369 84 51 16 8 0 6 6 582 2239
4. Bihar 72 1 0 129 1551 2 78 29 0 0 0 242 943 3047
5 Chhattisgarh 0 0 0 4 190 7 3 0 0 0 0 1 68 273
6 Goa 0 0 0 0 12 0 1 1 0 0 0 0 26 40
7  Gujarat 2 5 0 180 833 1 26 46 0 0 0 0 245 1338
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
8 Haryana 0 0 0 125 421 2 10 21 3 0 0 18 270 870
9  Himachal 0 0 0 3 124 0 0 0 0 0 0 0 28 155
Pradesh
10 Jammu 5 0 0 342 279 0 7 7 0 0 0 9 60 709
and Kashmir
11 Jharkhand 7 0 0 11 332 21 50 9 1 0 1 2 358 792
12 Karnataka 0 0 0 6 124 7 18 0 0 0 3 48 571 777
13 Kerala 0 0 0 24 87 0 3 14 0 0 0 11 118 257
14 Madhya 10 2 0 73 493 5 49 2 1 0 0 16 295 946
Pradesh
15 Maharashtra 2 4 0 20 702 142 35 15 1 0 0 30 514 1465
16 Manipur 0 2 0 0 64 0 22 0 0 0 21 10 118 237
17 Meghalaya 0 0 0 5 13 1 11 2 0 0 0 0 24 56
18 Mizoarm 0 0 0 0 1 0 1 0 0 0 0 0 7 9
19 Nagaland 0 0 0 0 1 0 0 0 1 0 0 1 41 44
20 Orissa 13 0 0 141 335 2 3 22 0 0 2 45 345 908
21 Punjab 28 0 0 19 391 1 9 7 3 0 0 0 275 733
22 Rajasthan 0 2 0 9 1017 6 6 11 0 0 0 0 1313 2364
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23 Sikkim 1 0 0 2 2 0 0 0 0 0 0 0 0 5
24 Tamil Nadu 4 1 0 34 890 1 5 4 0 0 0 17 431 1387
25 Tripura 0 0 0 0 89 0 32 0 0 0 0 0 41 162
26 Uttar PradeshO 0 0 1272 3106 0 71 139 0 0 94 0 748 5430
27 Uttarakhand O 0 0 4 152 0 2 0 0 0 0 0 90 248
28 West Bengal O 0 0 18 835 19 236 36 0 0 0 27 1167 2338
TOTAL STATE 144 35 0 2687 14239 339 751 444 29 0 134 571 9516 28889
29 A &N 0 0 0 0 0 0 0 0 0 0 0 0 17 17
Islands
30 Chandigarh 0 0 0 0 35 0 1 0 0 0 0 0 17 53
31 D&N 0 0 0 0 10 0 0 0 0 0 0 0 7 17
Havel i
32 Daman 0 0 0 0 0 0 0 0 0 0 0 0 4 4
& Diu
33 Delhi UT 0 0 0 9 240 0 24 3 0 0 0 25 1296 1597
34 Lakshadweep O 0 0 0 0 0 1 0 0 0 0 0 0 1
35 Puducherry O 0 0 0 8 0 0 0 0 0 0 4 5 17
ToTAL UT 0 0 0 9 293 0 26 3 0 0 0 29 1346 1706
ToTAL ALL INDIA 144 35 0 2696 14532 339 777 447 29 0 134 600 10862 30595
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Maoists/Naxalites affected districts

*251. SHRI PYARIMOHAN MOHAPATRA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the criteria laid down for identifying the 34 maoists/naxalities

affected districts in the country;

(b) whether some State Governments have requested for inclusion of

similarly placed districts in their States; and

(c) the names of such districts and States and the action taken or

proposed to be taken on such requests?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN) : (a) 34 districts were identified as most severely affected in
the year 2007 on the basis of incidents of naxal violence pertaining to
the year 2006 with a view to giving focused attention on the development
front. All the districts, where naxal violence had been reported in more
than 20% of the police stations in the year 2006, were identified as
districts for special development. With inclusion of West Medinipur in

West Bengal, the number of districts has gone up to 35.
(b) Yes, Sir.

(c) The names of such districts-state wise is given in Statement (See

below). The issue is under consideration of Government.
Statement

Requests received from States for inclusion of districts

in the list of focused districts

States Districts
1 2
Andhra Pradesh 1. Visakhapatnam

2. Karimnagar
3. Adilabad
4. Warangal

5. Kurnool
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1 2

6. Prakasam

7. Mahboobnagar

8. Srikakulam

9. Vizinagaram

10. East Godavari
Jharkhand 1. Giridih

2. Khunti

3. Ranchi (Rural)
Uttar Pradesh 1. Chandauli

2. Mirzapur
Orissa 1. Koraput

2. Mayurbhanj

3. Sundergarh

4. Keonjhar

5. Kandhamal
West Bengal 1. Purulia

2. Bankura

Negotiating drafts with India-EU FTA

*252. SHRI MOINUL HASSAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of the current proposals and negotiating drafts with
India-EU Free Trade Agreements and other FTAs;

(b) whether Government has any right to negotiable such agreements
which take away people"s rights to medicines and health; and

(c) if so, when Government is going to take Parliament into confidence
by having debate on all these issues?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) The
negotations in the proposal India - EU Broad based Trade and Investment
Agreement (BTIA) are
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ongoing and Tfinal positions have not yet emerged and therefore no
agreement has been made in any sector including the IPRs.

(b) Government is fully alive to the need to protect people®s right to
both medicines and health and there is question of compromise on this

issue.

(c) Because of international sensitivities involved, details of
ongoing negotiations are not placed in the public until closure is
reached viz. when negotiations are conducted and legal texts of the
agreement are Tfinalised. However, before the Agreement is signed,

approval of the Cabinet is obtained.
Highway projects approved by CCI

*253. DR. T. SUBBARAMI REDDY : Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Cabinet Committee on Infrastructure (CCl) has approved

highway projects worth Rs. 2,500 crores on 11 June, 2010;

(b) whether highways will come up across Gujarat, West Bengal, Bihar,
Madhya Pradesh, Uttar Pradesh and will be built under the National

Highways Development Programme;

(c) whether CCl has also approved four laning of 123 kms. in Gujarat
at an estimated cost of Rs. 830 crores and which will be built on Design,

Build, Finance, Operate and Transfer (DBFOT) basis; and

(d) if so, by when the works on these projects are likely to start and

likely to be completed?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH) : (a)
Yes, Sir. The Cabinet Committee on Infrastructure (CCl) has approved four
Highway projects with cumulative total project cost (TPC) of Rs. 2636.26
Crore under National Highways Development Project (NHDP) Phase-I1I1 in its
meeting held on 10th June, 2010. The details of the projects are given in
the Statement.

(b) Yes, Sir. These projects will be come up in the states of West

Bengal, Madhya Pradesh, Gujarat and Bihar.

(c) Yes, Sir. The Cabinet Committee on Infrastructure (CCl) has
approved four laning of 123.40 Kms of NH-8D between Jetpur-Somnath in

Gujarat at an estimated cost of Rs. 828 Crore.
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(d) The details are indicated in the Statement.
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Statement

Details of Highways Projects approved by CCI.

SI.No. Description of the State NH Length Mode NHDP TPC Status of completion of
construction

Project Stretch No. (in KM) Phase (Rs.

in Crore)

1 2 3 4 5 6 7 8 9
1. Four laning of Krishnagar- West 34 78 BOT 111 708.26 Bids have been received and are
under

Bahrampore, West Bengal Bengal (Annunity) evaluation. The selected

concessionaire
will require approximately 6 months

for

financial close after signing the

concession agreement within 45 days
of

the issue of letter of award (LoA),
and

thereafter the project is proposed
to be

completed in a construction period
of

30 months.

2. Two laining with paved Madhya 75 164 BOT 11 494 .00 Bids have been invited, and date of
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The

issue

shoulder Jhansi-Khajuraho,

Madhya Pradesh

Pradesh
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submission of bids 1is 12.08.2010.

selected concessionaire will require
approximately 6 months for financial
close after signing the concession
agreement within 45 days of the



1 2 3 4 5 6 7 8 9
of letter of award (LoA), and
thereafter
the project 1is proposed to be
completed
in a construction period of 30
months.
3. Four laning of Jetpur- Gujarat 8D 123.40 BOT 11 828.00 Bids have been invited, and due date
Somnath, Gujarat (Toll) of submission of bids is 09.08.2010.
The
selected concessionaire will require
approximately 6 months for financial
close after
signing the concession agreement
within 45
days of the issue of letter of award
(LoA), and thereafter the project is
proposed to be completed in a
construction period of 30 months.
4. Two laning with paved Bihar 77 89 BOT 11 606.00 LoA has been issued on 05.07.2010.
shoulders of Muzaffarpur- (Annuity) Concession agreement is to be
executed
Sonbarsa Bihar within 45 days of issue of LoA and
financial closure is to be achieved
in 6
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months from signing of concession
agreement. Thereafter the project is



proposed to be completed in a
construction periof of 30 months.

TOTAL 2636.26
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Attitude of US to negotiations of Doha round

t254. SHRI RASHEED MASOOD : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India has already expressed its displeasure on many
occasions over the indifferent attitude of USA to expedite the

negotiations of Doha round;

(b) whether the success of trade liberalisation is iImportant for

improving the world trade scenario;

(c) whether the last global financial crisis resulted in contracting

the world trade;

(d) whether India has indicated that USA would extend its support for

completion of the current round of negotiations;

(e) whether India is committed to Doha round of negotiations in order

to liberalize the world trade;
() whether US administration has reacted coldly to this issue; and
(g) if so, the action being taken by Government in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (g)
According to the World Trade Organization (WTO), the volume of world
trade is estimated to have fallen by around 12% in 2009 as a result of
the global economic crisis. In the wake of the crisis, leaders of many
countries including India, have, on several occasions, called for an
early completion of the Doha Development Round of trade negotiations in
the WTO. A successful completion of the Round is important not only to
provide a stimulus to the global economy and strengthen the multilateral

trading system, but also because it is a development round.

India is committed to a Tair, equitable, rules-based multilateral
trading system and in order to re-energise the negotiations, hosted an
information Ministerial meeting in New Delhi 1in September, 2009.
Negotiations resumed in the WTO soon after the Delhi meeting. However,
while meetings have been taking place regularly, there has not been

substantial progress on outstanding issues.

India has expressed concern about the slow progress of talks on
several occasions, including the Seventh Ministerial Conference of the
WTO held in November-December, 2009. While the Doha
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tOriginal notice of the question was received in Hindi.
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Round was not a main theme of the Ministerial Conference, there was a
general acknowledgement that there had to be meaningful engagement by all
Members, including the United States, if progress was to be made in the

Round. The US negotiating team was announced recently, in early 2010.

At the Toronto Summit of the G-20 in June 2010, leaders reiterated
their support for bringing the Doha Development Round to a balanced and
ambitious conclusion as soon as possible, consistent with its mandate and

based on the progress already made.

The US has taken the position that the creation of new trade flows and
meaningful market opening, particularly in key emerging markets, namely,
India, China and Brazil, is required to fulfill the development promise
of Doha. They have stated that the key to Doha Round success will remain
securing meaningful market access commitments 1in agriculture, Non-

agricultural Market Access and services from these countries.

India and several other countries have consistently emphasised that
the purpse of the negotiations could not be to meet unrealistic demands
of one or more Members for new or additional market access, but to arrive

at a balanced outcome in line with the development mandate of the Round.
Relief and rehabilitation for rain affected people of Assam

*255. SHRI SILVIUS CONDPAN : Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government 1is aware that during the last six months,
continuous rain in Assam has caused disaster in the matter of habitation

and crops in the field;

(b) if so, whether the State Government has sent its report regarding

damages and loss to the people of Assam; and

(c) if so, the details of the report sent by the State Government

seeking relief and rehabilitation assistance for the affected people?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPALLAY RAMACHANDRAN) : Yes, Sir. Situation reports received from the
Government of Assam indicate that due to heavy rains and floods 8 (eight)

human lives have been lost. 3623 cattle heads perished,
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8520 houses damaged and crop area of 0.72 lakh hectares affected. Damage
to infrastructure has also been reported in 1847 villages of 17 Districts

in the State.

(b) and (c) The State Government has not submitted any memorandum or
formal report seeking any financial assistance for Response and

rehabilitation to the people affected.

An amount of Rs. 1079.35 crore is available with the State in their
Calamity Relief Fund/State Disaster Response Fund account for management

of notified natural calamities.
Cattle smuggling on Indo-Bangladesh Border

*256. MS. SUSHILA TIRIYA : Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there has been thriving business of

cattle smuggling on Indo-Bangladesh border;
(b) if so, the reasons therefor;
(c) whether hundreds of cattles are smuggled to Bangladesh daily; and
(d) if so, the steps taken to check this illegal smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (a) to (d) Smuggling of cattle has been
reproted through the porous and riverine portions of the border between
India and Bangladesh. The Indo-Bangladesh border, which is not yet fully
fenced, is characterized by thick vegetation, hills and forest areas,
riverine and low-lying patches, and thick population right upto zero
line, thereby making it prone to illegal cross-border activities

including cattle smuggling.

The Border Security Force (BSF), which is deployed on the border, has
reported the details of cattle smuggling as below:-

Year Number of cattle
2007 133,173
2008 120,547
2009 114,790
2010 (upto 31st July, 2010) 49,767
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G/Total 418,277
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As the fencing along the border progresses, the incidence of smuggling
is exhibiting a declining trend. The Government has also adopted a multi-
progned approach to stop cross-border criminal activities including

cattle smuggling. The steps taken in this regard, inter-alia, include:-

* Domination of border by patrolling, laying nakas/ambushes and

carrying out special operations.

* Construction of fencing, patrol roads, floodlighting and additional

Border Out Posts.

* Use of water crafts/boats and floating Border Out Posts in riverine

segments.

* Use of force multipliers like Hand Held Thermal Imager, Battle Field

Surveillance Radars, Night Vision Devices/Night Vision goggle.
* Special operation with local sister agencies.

* Construction of additional BOPs along borders to reduce inter se

distance for proper domination of border by the Border Guarding

Force.

* Up-gradation of intelligence network and co-ordination with sister
agencies.

* Besides, Government has sanctioned additional 16 battalions to

augment Border Out Posts in riverine/hilly/vulnerable segments of the
Indo-Bangladesh border to be raised in a phased manner from 2009-10
to 2013-14. Of these two battalions have already been raised and

deployed on the border.
Relief from Phyan Cyclone

*257. SHRI SANJAY RAUT : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government of Maharashtra has sought assistance through
memorandum of Rs. 1170 crores from National Calamity Constituency Fund
(NCCF) for relief to be provided to the Phyan Cyclone affected and heavy

unseasonal rainfall affected people of Maharashtra; and
(b) if so, Government"s response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLAY RAMACHANDRAN) : (a) and (b) Yes, Sir. The State Government

has submitted a memorandum and projected an assistance of Rs. 1329.09
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crore for rescue & relief and restoration works of permanent nature due

to damage caused by the cyclonic storm "Phyan® and heavy rainfall.
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Upon receipt of a memorandum from the Government of Maharasthra, an
Inter-ministerial Central team visited the affected areas for an on-the-

spot assessment and submitted a detailed damage assessment report.

The report has also been examined by the Inter-Ministerial Group (IMG)
and will now be considered by the High Level Committee (HLC) in its next

meeting shortly.
Shortage of Government staff in Maoist influenced districts

*258. SHRI' R.C. SINGH : Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that there is acute shortage of Government
staff for the delivery of essential service of people in Maoist

influenced district;

(b) if so, the details thereof with a list of shortage under different

categories;

(c) whether the shortage of Government staff is one of the major
stumbling blocks to deliver the essential services to people in those

areas;

(d) if so, whether Government is taking any step to increase in the

number of Government staff in these areas; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN) : (@) to (e) The information uploaded by the naxal affected
districts on the Monitoring Information System (MIS) developed by
Planning Commission for staff deployed for delivery of basic services
such as health and education is given in Statement (See below). Vacancies
in administrative set up and large scale absenteeism definitely affect

the quality of delivery of services.

In various meetings with Chief Ministers of naxal affected states held
on 6-7 January 2009, 17th August, 2009 and 7th February, 2010 inter-alia,
the issue of filling up of vacancies, both in the security and

development departments has been stressed.

In the meeting of Governers/Chief Ministers of naxal affected States
with the Prime Minister, held on 14.7.2010, issue of governance, in
general, and Tfilling up of vacancies, in particular, were among the

agenda items and it was emphasized that the vacancies, especially of
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lower level functionaries

in

68



all the sectors, should be filled up on priority. While recruiting,
preference should be given to locals and relaxation of certain
recruitment norms, if any should also be examined by the State

Governments.
Statement

Staff Position in the Health and Education sectors in LWE Districts

State (No. Doctors/supporting staff Teachers
of. Districts)

Target In Position Sanctioned In position

Andhra Pradesh (1) 4602 4253 * *

Bihar (6) 15408 12745 958 *

Chhattisgarh (7) 21592 26223 2558 526
Jharkhand (11) 22935 23090 4066 2937
Madhya Pradesh (1) 1189 1049 43 34
Maharashtra (2) 2891 2691 623 623
Orissa (5) 5626 5083 6003 3566
Uttar Pradesh (1) 1905 1784 88 34

*Information not received.
Protest against regional pact on intellecutal property rights

*259_SHRIMATI T. RATNA BAlI : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India has protested against regional pact on intellectual

property rights; and
(b) if so, the details thereof and the present position thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) and (b)
India is against any regional pact on intellectual property rights if
such a pact envisages a legally binding framework providing a level of
protection and enforcement for intellecutal property rights higher than
what was multilaterally agreed under the Agreement on Trade Related

Intellectual Property Rights
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(TRIPS). Any regional agreement of IPRs containing TRIPS plus elements
would disturb the overall balance of rights and obligations achieved

during the Uruguay Round.

The Anti-Counterfeiting Trade Agreement (ACTA) 1is being discussed
amongst certain countries including the US, the EU, Australia, Canada,
Japan, Mexico, New Zealand, Switzerland, and Singapore. The draft
agreement contains TRIPS plus provisions relating to enforcement of IPRs
including borer measures, treatment of goods in transit for all 1PRs and

special measures for the digital environment.

Several developing countries in Africa, including the five meambers of
East African Community (EAC) are reported to have drafted a policy on
Anti-counterfeit, Antipiracy and other Intellectual Property Rights
Violations for their region. The policy proposes similar TRIPS plus

provisions.

India has taken a number of steps to oppose such moves including
raising the issue of ACTA in the TRIPS Council meeting held in June, 2010

and sensitizing our partners in this regard, including those in Africa.
Scorpene project facing time-run and cost-run

*260. SHR1 VIJAY JAWAHARLAL DARDA : Will the Minister of DEFENCE

be pleased to state:

(a) whether Rs. 18,798 crore Scorpene Project to construct six

submarines at Mazagaon Docks is facing time-run and cost-run;

(b) if so, when this project is scheduled to be completed and the

additional financial resources required; and

(c) the reasons for delaying this India®s waterway combat arm which is
vital for our defence preparedness especially when belligerent

neighbouring forces are posing an impending security threat?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) Yes, Sir.

(b) The last submarine will be delivered in the second half of 2018.
Government has recently sanctioned an additional amount of Rs. 4764.00

crore for the project.
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(c) Delay in the scheduled delivery of the submarines is due to
initial teething problems, absorption of technology, and augmentation of
Mazagon Dock Limited (MDL) infrastructure and procurement of MDL Procured
Material 1items. Further, M/s MDL have put in place various plans to

obviate any further delays in delivering the submarines.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Incentives to establish industries in LWE districts

1796. MS. MABEL REBELLO : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of incentives the Ministry gives to the tribals in
Left Wing Extremist (LWE) affected districts to establish industries;

(b) whether Government proposes to encourage mineral based industries

to be located at the area where minerals are available;

(c) whether this will be cost effective and can create jobs and keep

youth away from anti-national activities; and

(d) if so, what suitable measures Government proposes to encourage

industries where minerals are available particularly in LWE districts?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) There is no scheme for industrial
development, district-wise. The Government of India is implementing a
package of incentives along with a Transport Subsidy Scheme for the
special category States of the North East (including Sikkim) and the
States of Jammu & Kashmir, Himachal Pradesh and Uttarakhand in view of
their adverse geographical locations and other specificities. Besides,
the industrial units in Andaman & Nicobar Islands, Lakshadweep Islands
and the Darjeeling district of West Bengal are also entitled to the
Transport Subsidy. All these States and Union Territories have a sizable

tribal population.

(b) There is no such proposal in Department of Industrial Policy &
Promotion. The State Governments are primarily responsible for industrial
development in their respective States and the Union Government
supplements the efforts of the State Governments through various

incentive schemes.

(c) and (d) Do not arise.
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Export of iron ore

t1797. SHRI BALAVANT ALIAS BAL APTE :
SHRI SHREEGOPAL VYAS :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of total production of iron ore, Iits export and
foreign currency earned thereby in the country during the last three

years;

(b) whether iron ore is exported only after keeping in view its
depleting reserves, heavy demand and consumption in the country and after

meeting its domestic demand;

(c) if so, the country-wise details thereof and the percentage of

production that was exported;

(d) whether Government propose to reconsider the export policy of iron

ore to save the domestic industry; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) India®s total iron ore production,

exports and foreign exchange earning during the last three years are as

under :-

(Quantity in Million Tonnes)
Year Production Exports Value (Rs. in Crores)
2006-07 187.70 93.79 18836
2007-08 206.45 104.27 34100
2008-09 215.44 105.87 34036

(b) and (c) Yes, Sir. Iron ore production in India has always been
higher than the capacity of domestic steel industry to consume it. India
is mainly exporting iron ore fines which are not used by domestic steel
industry to consume it. India is mainly exporting iron ore Tfines which
are not used by domestic steel industry due to limited sintering and
pelletisation capacity. There is a need to export excess ore (mainly
fines) as it cannot be stored. Of the total iron ore exported during the
year 2008-09, iron ore fines constituted about 87% share. If iron ore

fines are not evacuated and exported, it
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tOriginal notice of the question was received in Hindi.
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would cause environmental degradation and hazards in mining areas. The
details of production, domestic consumption, export, surplus and
percentage of exports as against production during the last three years

are as under :

Iron-ore production, domestic consumption, export, surplus and percentage

of exports
(Quantity in Million Tonnes)
Year Production Consumption Exports Surplus Percentage
of exports
vis-a-vis
production
2006-07 187.70 76.06 93.79 17.85 49.96
2007-08 206.45 81.16 104 .27 21.02 50.50
2008-09 215.44 88.22 105.87 21.35 49.14
India®s country-wise iron ore exports
(Quantity in Million Tonnes)
Country 2006-07 2007-08 2008-09
China 80.16 91.98 97.85
Japan 8.63 7.70 5.43
South Korea 1.91 1.77 .99
Europe 2.07 1.62 .75
Others 1.02 1.20 .85
Total 93.79 104.27 105.87
(d) No, Sir.

(e) Does not arise.
Trade across the line of control

t1798. SHR1 SHREEGOPAL VYAS :
SHRI ANIL MADHAV DAVE :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government has made efforts to enhance travelling and

trade across the line of control;
(b) the aims and objectives behind these travelling and trade;
(c) whether it will affect domestic trade in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (&) Yes, Sir. The Srinagar -
Muzaffarabad and the Poonch - Rawalkot bus services were started on April
7, 2005 and June 19, 2006 respectively. Trade on these routes commenced
on October 21, 2008.

(b) The aims and objective behind these travel and trade initiative is
to improve market access for local produce and enhance people to people

contact.

(c) Trade on these routes does not significantly affect domestic trade

in the country.
(d) Does not arise.
Withdrawal of restrictions on Foreign Capital Investment

t1799. SHRI RAVI SHANKAR PRASAD :
SHRI RAM JETHMALANI :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it 1is a fact that United States and other European
countries are insisting on India to allow foreign capital investment and

withdrawal of restrictions;
(b) if so, the details thereof; and

(c) the details of restriction on trade and industry withdrawn for

foreign capital investment in the country during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) and (b) The United States has
suggested relaxation in FDlI Policy in sectors such as retail trade,

insurance, etc.

(c) Review of FDI policy 1is a continuous process and Government
notifies any change in FDI policy through Press Notes issued from time to

time. Simplification/rationalization of FDI Policy were announced vide :
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(i) Press Note Nos. 1 to 7 of 2006;
(ii)Press Note Nos. 1 to 3 of 2007;
(iii) Press Note Nos. 1 to 8 of 2008;
(iv)Press Note Nos. 1 to 8 of 2009;

(v) DIPP has issued Circular No. 1 of 2010 on 31.3.2010 consolidating
all previous Press Notes issued on FDI Policy. All these Press Notes and
Consolidated FDI Policy are available at website of Department of

Industrial Policy and Promotion (dipp.nic.in).
Foreign investment in wholesale market

t1800. SHRI RAM JETHMALANI
SHRI RAVI SHANKAR PRASAD :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that at present 100 percent foreign capital

investment is allowed in wholesale market with certain conditions;

(b) if so, the details thereof and the time since when this approval

is In force in the country;

(c) whether following this approval, the companies with 100 percent
approval to foreign capital investment in the country have made capital

investment in certain infrastructure facilities; and

(d) if so, names of the companies and capital investment made by them
till March, 2010?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) Yes, Sir. As per extant
policy, Foreign Direct Investment (FDI), up to 100%, on the automatic
route, is allowed in Cash & Carry Wholesale Trading Wholesale Trading.
100% FDI in Cash & Carry Wholesale Trading was introduced in 1997. It was

brought under the automatic route in 2006.

(c) and (d) Since the sectors viz., "Cash & Carry trading wholesale
trading/wholesale trading® and “Storage & Warehousing®™ are on the
automatic route, particulars of investments made by such companies in
infrastructure facilities are not available with this Department. A
statement showing financial year-wise FDI inflows in "Trading (Wholesale
Cash & Carry)®, from April, 2000 to May, 2010, as maintained by this

Department, is given in Statement (See below). Company wise data on FDI
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made by foreign investors is published as "SIA Newsletter” on a monthly
basis and made available on the Department®"s website at

http://siadipp.nic.in/publicat/pub_mn_htm.
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Statement

Financial year wise FDI Inflows from April, 2000 to May, 2010

Sector : "Trading (Wholesale Cash & Carry)*®

SI.No. Year (Apr-Mar) Wholesale Cash & Carry
FDI in FDI in US$
Rs. Crore million
1 2 3 4
1. 2000-01 26.14 5.81
2. 2001-02 107.15 23.81
3. 2002-03 36.15 7.54
4. 2003-04 86.74 18.86
5. 2004-05 62.34 13.82
6. 2005-06 121.70 27.43
7. 2006-07 509.22 112.80
8. 2007-08 2,095.35 523.26
9. 2008-09 2,429.65 556.16
10. 2009-10 2,324.95 489.12
11. 2010-11 (Apr-May) 1,174.78 262.84
GRAND TOTAL 8,974.18 2,041.75
Subsidy by US and EU countries to agriculture under WTO
1t1801. SHRI RAVI SHANKAR PRASAD :

will

SHRI RAM JETHMALANI
the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that in United States and other European

countries Government subsidy is given at many levels right from the

agricultural production to its selling;

(b) if so, the details thereof;

(c) whether these countries have agreed to withdraw these subsidies

under World Trade Organization;

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof; and
(e) the steps taken by these Governments to withdraw subsidy?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) The support provided to
agricultural producers in developed countries such as the United States,
several European countries and others, include various forms of support
based on commodity production/output, input-use and general support for
research and development, infrastrucure, marketing and promotion etc.

As per the latest statistics released by the OECD (Organisation for
Economic Cooperation and Development), the Jlevel of support to
agricultural producers (expressed as a percentage of producer revenues)
in 2007-09 was 9% in the US and 23% in the European Union (EU).

(c) to (e) A substantial reduction in trade-distorting domestic
support is a key element of the mandate of the Doha Round of trade
negotiations in the World Trade Organisation (WTO).

The current agriculture negotiations in the WTO are based on a draft
text of proposals brought out on 6 December, 2008. As and when these
draft modalities are agreed, developed countries, including the US and
EU, will be required to reduce their maximum permissible levels of over
all trade-distorting domestic support to farmers by 55%-80% over the
implementation period of the Doha Round of trade negotiations.

Proposal of Gujarat for overall development of DMIC

1802. SHRI NATUJI HALAJI THAKOR : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether his Ministry has taken decision to extend and develop road
linkage for Mumbai-Surat-Bharuch-Mehsana under Delhi Mumbai Industrial
Corridor (DMIC) along with the proposed Dediated Freight Corridor (DFC)
of Railways;

(b) if so, the details thereof;

(c) whether Government of Gujarat has also submitted a detailed
proposal for development of various infrastructure linkages for overall
development of DMIC;

(d) if so, the current status of the said proposal; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) and (b) There is no proposal for
the road linkage for Mumbai - Surat - Bharuch - Mehsana under Delhi
Mumbai Industrial Corridor (DMIC) along the proposed Dedicated Freight
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Corridor (DFC) of Railways.

(c) Yes, Sir.
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(d) The draft Development Plan of Ahmedabad - Dholera Investment
Region and draft report on the techno-economic feasibility of the project
“"Mega Industrial Prak" at Dholera have been submitted by the consultant
appointed by the DMIC Development Corporation Ltd. (DMICDC). The Detailed
Project Report of “Greenfield International Airport®™ near Dholera is

under preparation by the Airports Authority of India.
(e) Does not arise.
Promotion of Industries in Bihar

1803. SHRI TARIQ ANWAR : Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether Government proposes to promote industries in rural and

backward regions in the country specially in Bihar;
(b) if so, the details thereof;

(c) the details of the proposal received from the State Governments;

and
(d) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) In a deregulated industrial
environment, the decisions to set up Iindustries are taken by the
entrepreneurs. The State Governments are primarily responsible for
industrial development in their respective States and the Union
Government supplements the efforts of the State Governments through
various incentive schemes. The Union Government is implementing package
of incentives Tfor the special category States of the North East
(including Sikkim) and the States of Jammu & Kashmir, Himachal Pradesh
and Uttarakhand.

(c) and (d) Many other States have also requested for similar packages
but it has been the consistent stand of the Government not to extend or
announce any fresh package in view of the reason that the afore-mentioned
special category States have adverse geographical locations and other
specificities. The States which have requested for packages are Andhra
Pradesh, Bihar, Chhattisgarh, Goa, Gujarat, Jharkhand, Karnataka, Madhya

Pradesh, Orissa, Punjab, Rajasthan, Uttar Pradesh and West Bengal.
Adverse effect of export of iron ore

1804. SHRIMATI NAZNIN FARUQUE :
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PROF. ANIL KUMAR SAHANI
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
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(a) whether there was an increase in the export of iron ore and the
iron ore so exported, was imposed as steel, in the form of value-added

product;

(b) the steps taken to motivate indigenous producers to undertake

value addition of iron ore into finished steel;

(c) whether there is any proposal to ban export of natural resources

like iron ore particularly when there is a growing domestic demand; and

(d) the quantum of foreign exchange lost by exporting of minerals as
raw material, as the country is importing the Tfinished products of the

same minerals at a higher rate?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Although there was an increase in
the export of iron ore during the year 2009-10 as compared with 2008-09,
there is no data available to know whether the iron ore so exported was
imported as steel in the form of value-added product. The data on import
of total finished steel (alloy + non-alloy) for 2007-08 to 2009-10 is

given below:

Quantity in million tonnes

Item 2007-08 2008-09 2009-10

Import of total finished steel 6.58 5.84 7.29

(b) The decision to invest 1in putting up steel manufacturing

capacities is left to the producers.
(c) No, Sir.

(d) The export of minerals 1is determined by domestic demand,
production, capacity, employment in remote areas dependent on mining and
overall economic considerations. The import of finished products
likewise, is dependent on domestic demand and domestic capacity to
produce grade wise Tfinished products. Therefore, it is not possible to

draw a comparison between foreign exchange balance in export and import.
Widening of Trade Deficit

1805. SHR1 M.P. ACHUTHAN :
SHRI D. RAJA :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
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(a) whether it is a fact that India"s trade deficit is likely to widen
in the 2010-11 fiscal year; and

(b) if so, what are the factors likely to contribute for a wider trade

deficit during the year?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) and (b) Trade deficit is a function
of exports, import requirements and value thereof. It is difficult to

predict the trend due to volatility of the global markets.
Ban on export of iron ore

1806. SHRI R.C. SINGH :
SHRI M.V. MYSURA REDDY :
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is fact that 50 per cent of our iron ore export are low

grade iron ore;
(b) whether Government is putting any ban on export of lron ore;

(c) whether there 1is any proposal before Government to allow the

export of semi Ffinished and finished goods in place of iron ore;
(d) if so, the details of (b) and (c) above;

(e) whether any assessment has made about the impact on the ban

imposed by China on the import of low grade iron ore; and
(F) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir. More than 50% of India“s

exports is low grade iron ore with below 62% Fe content.
(b) No, Sir.
(c) No, Sir.
(d) Does not arise.

(e) and (F) Government is not aware of full details of any such ban on
import of low grade iron ore by China and accordingly no such assessment

on its impact has been made.
Anti-dumping duty on Chinese goods

1807. DR. PRABHAKAR KORE : Will the Minister of COMMERCE AND INDUSTRY
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be pleased to state:
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(a) whether the Indian Industry feels that unfair competition by China

is adversely affecting the domestic manufacturing sector;

(b) if so, whether the Indian Industry fora alleges that China enjoys
the advantages of being not a market economy like India with a Tfixed

currency and a no-duty import regime in India on Chinese exports; and

(c) whether the industry has pleaded for imposition of a 25 per cent
anti-dumping duty on Chinese goods into India to make a level playing

field for the domestic manufacturing sector?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) to (c) To protect the domestic
industry, the Customs Tariff Act and Anti-dumping Rules provides for
anti-dumping investigations. These are normally initiated by Directorate
General of Anti Dumping & Allied Duties (DGAD) on the basis of duly
substantiated petitions with prima-facie evidence of dumping, causing
material injury to the domestic industry. During the financial year 2007-
08, 2008-09 and 2009-10, in 10 cases, 7 cases and 12 cases, respectively,
definitive anti dumping duty was imposed 1in various antidumping

investigations involving imports from China.
Change of use on land allotted for SEZ

1808. SHRI PRAKASH JAVADEKAR : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether there is a demand for change of use on the land allotted
for SEZ;

(b) if so, the details thereof; and
(c) what action Government is contemplating in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) Land is a State subject.
Land for SEZs 1is procured as per the policy and procedure of the

respective State Governments.

In terms of Rule 11(9) of the SEZ Rules, 2006, sale of land in SEZ is

not allowed.
International trade treaties

1809. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) whether Government has signed different International trade
treaties in the year 2009-10;

(b) if so, the details thereof;

(c) whether the State of Uttarakhand has been beneficiary of any of

the International treaties signed during 2009-10; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (d) A comprehensive Economic
Partnership Agreement (CEPA) between India and South Korea was signed on
7th August, 2010 in Seoul. CEPA is more than FTA as it covers not only
trade in goods but Services and Investment also.

On 13th August, 2009, India and ASEAN signed the Trade 1in Goods
Agreement under the broader framework of Comprehensive Economic
Cooperation Agreement (CECA) between India and the ASEAN.

On 27th October, 2009, a Treaty of Trade and Agreement of cooperation
to control unauthorized Trade was signed between India and Nepal. The new
Treaty and Agreement will enhance market access for India products in
Nepal as well as facilitate trade through addition of four new land
customs stations Maheshpur/Thutibari (Nawalparasi); Sikta - Bhiswabazar;
Laukha - Thadi; and Guleraia/Murtia and air routes. It will also enhance
market access for Nepalese products into Indian market also consequently
help attract Indian Investments into Nepal and enhance growth of

bilateral trade between the two countries'.
Adverse effect on export of raw coir material

1810. SHRI P. RAJEEVE : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is aware of the crisis in the coir production
sector due to the sudden jump in the export of coir fibre, the essential

raw material for the production of coir products;

(b) if so, whether Government has taken any measures to ward off the

crisis in the production of coir products; and
(c) whether Government propose to control the export of coir fibre?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) There was a temporary and seasonal
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shortage of coir fibre in the export oriented production sector of the

coir industry in Kerala during the second half of
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2009 which had affected the functioning of small scale coir units in the

export oriented production sector of Alleppey in Kerala.

The shortage of white fibre used in the export oriented sector in
Kerala was mainly due to non availability of green coconut husk in the
market caused by a fall in coconut price. In addition, there has been a
slow down in the fibre production activities in Kerala due to drudgery in
operation, increasing awareness of pollution aspects of the environment
due to retting, increased use of coconut husk for firewood purpose, etc.
The non-existence of adequate number of functioning fibre extraction
units and hust collection mechanism in Kerala are also causes for

shortage of coir fibre.

(b) The Coir Board, a statutory body under the administrative control
of Ministry of Micro, Small and Medium Enterprises, in association with
the Government of Kerala has initiated several steps to improve the
supply position of coir fibre in Kerala. The Board has taken up a project
for revival of two defibering units, established by the Govt. of Kerala,
by modernizing the machinery so that the State Government could take up
the work of revival of remaining units. The Coir Board has also
facilitated the CORIFED, and apex federation of Government of Kerala to
source coir fibre from Karnataka and Andhra Pradesh in addition to Tamil
Nadu. The Central Coir Research Institute (CCRIl), Kalavoor (Coir Board)
has developed a mobile defibering machine which can be taken to the
interior villages where the small quantities of husks collected can be
converted into coir fibre. The technology of this new machine developed
by the CCRI has recently been transferred to the Government of Kerala for

popularization.

(c) As the Government of India, through Coir Board and Government of
Kerala are making concerted efforts for enhancement of utilization of
coconut husks by distributing Mobile Defibering Machines and reviving the
defunct fibre units, the availability of coir fibre is expected to
increase iIn the coming years. As such the situation does not warrant

imposition of any control on the export of coir fibre, as of now.
Study on taxation policy vis-a-vis taxation exception for units in SEZ

1811. DR. E.M. SUDARSANA NATCHIAPPAN : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government have conducted the study of comparing the

taxation policy and taxation exception from profit to investment from Ist
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April, 2011 for the units in SEZ; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (&) No, Sir.

(b) Does not arise.
Demands by FMCG Sector

1812. SHRI MOHD. ALI KHAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Fast Moving Consumer goods (FMCG) industry has sent

any proposals and put demands in the Eleventh Plan;
(b) is so, the details thereof;
(c) the demands and proposals still pending with his Ministry; and

(d) by when, action will be taken on each of the demand within a time-

frame?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) No, Sir.

(a) No, Sir.
(b) to (d) Do not arise.
Loss of revenue due to counterfeit products

t1813. SHRI PRABHAT JHA : Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether the Ministry is aware that illegal business of counterfeit

products is going on in a large scale in the country;
(b) if so, the detailed information the Ministry has in this regard;

(c) the amount of loss of revenue incurred every year due to the

illegal business of counterfeit products;

(d) the legal measures to tackle the problem of spurious products and

whether there is need to amed the existing law; and
(e) if so, the further action plan of the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c¢) No information is available
with the Ministry.

toriginal notice of the question was received in Hindi.
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(d) and (e) Primary responsibility for investigating the complaints of
manufacturing and trading of counterfeit products rests with the
concerned State Police. Adequate provisions exist in the various laws for
dealing with counterfeit products and those who are engaged in the
business of pirated goods. The Trade Marks Act, 1999 provides for
penalities for applying false trademarks and trade descriptions and for
selling goods to which a false trademark of false trade description is
applied. 1t also contains provisions to prevent the falsifying or the
false application of trademarks, false trade descriptions, etc. under
Sections 101, 102, 103, 104 and 105 of the said Act. The remedies
available under the Act relate to the protection of the Intellectual
Property Rights inherent iIn a trademark and provide both civil and
criminal remedies for registered trademark owners. Action against piracy
of products of registered brands, resulting in infringement of rights has
to be prosecuted in the appropriate courts for securing civil and
criminal remedies. The onus of initiating action against infringement of
trademarks lies upon the owner of the registered trademark who can move

the civil or criminal court for redressal.

Sections 101 to 105 of the Trade Marks Act, 1999 also provide for
necessary penalties for falsifying and falsely applying trademarks.
Offences under Sections 103, 104 and 105 are cognizable and the period of
imprisonment provided is to be not less than six months with a minimum
fine of Rs. 50,000/- which may extend to Rs. 2,00,000/-.

The Indian Penal Code, 1860 also contains provisions to deal with
counterfeiting and piracy. The Consumer Protection Act, 1986 can also be
invoked by the consumer against the conterfeiters by filing complaints in
the appropriate consumer court. The Bureau of Indian Standards Act, 1986
also contains penalties against those who use the standard (ISI) Mark
without obtaining the requisite license. The Bureau detects and
investigates the case of misues of the ISl Mark and prosecutes the

offenders, wherever required.

In the case of food or drugs, the offences are cognizable and the

police on complaint of any person can take action against the offender.
Import duty on edible oil

1814. SHRIMATI T. RATNA BAI : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is making changes in edible oil import duty;

92



(b) if so, the details thereof and the reasons therefor; and

(c) the impact of such changes in the market and on the common man?

93



THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (&) At present, crude and refined
edible oils are being imported in the country at 0% & 7.5% import duty
respectively. The Department of Commerce has not proposed any change in

these rates.
(b) and (c) Does not arise.
Export of Assam Tea

1815. SHR1 KUMAR DEEPAK DAS : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of the steps taken or proposed to be taken by
Government to boost the export of Assam Tea and earning; and

(b) the details of quantum of Tea export during the year 2007 to 2010

(March) year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) Government of India through Tea
Board, Kolkata is taking various steps to boost the export of tea which
include conducting promotional activities in the foreign markets and also
lending promotional support to Indian Tea exporters in their marketing
efforts. To facilitate export of tea from Assam, assistance is provided
to tea exporters towards meeting the additional transport and handling
charges incurred for teas exported through Inland Container Depot
(1.C.D.) Amingaon 1in Assam. The transport subsidy 1is paid as
reimbursement @ Rs. 1.50 per kg. of tea exported from ICD, Amingaon to
offset the additional cost being incurred by the Indian tea exporters on
account of haulage of empty containers from Kolkata/Halida Port to ICD,

Amingaon.

(b) The details of tea exported during the year 2007 to 2010 (March),

year-wise and region-wise, are as under :-

Year Export of tea (in million kgs.)

North India South India All India
2007-08 110.15 75.17 185.32
2008-09 106.30 84.34 190.64
2009-10(E) 101.82 98.42 200.24
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(E) Estimated & subject to revision
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Value of export of major items

1816. SHR1 RAMDAS AGARWAL : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of quantity and value of exports of major items during

the last three years;
(b) whether Indian exports have improved during the last six months;

(c) if so, the details thereof in percentage of iImprovement in

comparison to last year;

(d) whether Government has made any assessment on the sectors affected
by shrinking world demand and export potential of the country during

2010-11; and

(e) the steps being taken to reduce trade deficit and boost export

performance, till date?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) Value of export of principal
commodities during the last three years are given in Statement-1 (See

below).

(b) and (c) Export Figures of Merchandise exports during the last six
months i.e., from January to June 2010 and the corresponding period in

2009 is given in Statement-11 (See below).

(d) and (e) The Government and RBI closely monitor the economic
developments in the country and internationally on a continuous basis. To
reduce the trade deficit and to boost the export performance by way of
extending support to the exproting sectors, various measures have been
taken by the Government and RBI in the form of stimulus packages
including the announcements made in the Budget, 2009-10 and 2010-11 and
in the Foreign Trade Policy (FTP), 2009-14. Government has sought to
provide support/incentives to the different export sectors which have
been adversely affected by the global economic slowdown. Accordingly,
sectoral performance reviews for export sectors are being conducted at
regular intervals. Based on sectoral review, additional support measures

have been announced in January/March, 2010.
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Value of Merchandise exports of principal commodities

Statement-1

from India during last 3 years

(In US Dollar Billion)

S.No. Description 2007-08 2008-09 2009-10
1 2 3 4 5
1 Tea 0.51 0.59 0.62
2 Coffee 0.46 0.50 0.43
3 Rice 2.93 2.45 2.37
4 Tobacco 0.48 0.75 0.92
5 Spices 1.04 1.39 1.30
6 Cashew 0.55 0.64 0.59
7 Oil Meals 2.04 2.25 1.66
8 Fruits & Vegetables 0.88 1.11 1.25
9 Marine Products 1.72 1.53 2.09
10 Iron Ore 5.84 4.77 6.03
11. Mica, Coal & Other Ores, 3.31 3.13 2.69
Minerals including processed
minerals
12. Leather & leather 3.40 3.49 3.28
manufactures
13. Gems & Jewellery 19.69 28.41 29.00
14. Drug, Pharmacutes & 7.65 8.79 8.89
Fine Chemicals
15. Other Basic Chemicals 6.30 6.92 6.84
16. Engineering Goods 33.74 40.49 32.71
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1 2 3 4 5

17. Electronic Goods 3.35 6.83 5.47
18. Computer Software 0.15 0.34 0.18
19. Cotton Yarn/Fabs/made-ups 4.65 4.16 3.95

etc. and Handloom Products*

20. Man-made Yarn/Fabs/ 2.90 3.05 3.60
made-ups etc.

21. RMG of all Textiles 9.69 10.93 10.70

22. Jute MFfg. including Floor 0.33 0.30 0.22
Covering

23. Carpet 1.07 0.91 0.83

24. Handicrafts & Handloom 28.92 27.85 28.34

excl. hand made carpet

25. Petroleum Products 0.02 0.01 0.01

26. Plastic & Linoleum 3.42 3.05 3.36

27. Other Products 18.09 20.64 21.32
TOTAL 163.13 185.30 178.66

(Source : DGCIS)
Note : *Handloom Products have been included from Apr® 09 onwards. The figures for

2009-10 are provisional and subject to change.
Statement-11

Figures of Merchandise Exports during last 6 months i.e., for the period
January to June, 2010 and the corresponding period in 2009

Months (US$ billion) Growth
(in%) Increase (+)/

2009 2010 Decrease (-)
1 2 3 4
January 12.9 15.6 +20.93
February 11.9 15.7 +31.93
March 12.9 20.2 +56.59
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April 12.5 16.9 +35.20
May 12.3 16.1 +30.89
June 13.6 17.8 +30.88

Impact of FTA with Asean countries

1817. PROF. P.J. KURIEN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any study has been conducted on the impact of Foreign
Trade Agreement (FTA) with the Association of South East Asian Nations
(ASEAN) ;

(b) if so, the details thereof;

(c) whether Government is negotiating for FTA with Malaysia, Indonesia

and Thailand, if so, the details thereof;

(d) whether the State Government of Kerala has represented that such
negotiations should be done after consultation with the State Government;

and
(e) if so, the details thereof and Government®s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) No Sir.

(c) Negotiations are underway with Malaysia for Comprehensive Economic
Cooperation Agreement (CECA) which includes Trade in Goods, Trade in
Services, Investment and other areas of economic cooperation and with
Thailand for a Free Trade Agreement covering Trade in Goods, Trade in

Services and Investment.
(d) Yes, Sir.

(e) State Government of Kerala was informed that all Free Trade
Agreement negotiations involve a series of stakeholder consultations by
the Ministry of Commerce & Industry and also through other relevant

Ministries/Departments of the Government of India.
Adverse effect of reduction in import duty on natural rubber

1818. SHRI K.N. BALAGOPAL : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:
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(a) whether Government is considering reduction of import duty on
natural rubber from the prevalling 20 per cent to 7.5 per cent under

pressure from rubber based industries;

(b) whether Government is aware of the fact that such the move will
affect the interests of lakhs of rubber growers especially from Kerala;

and

(c) if so, whether Government will backtrack from the proposed move

and protect the interest of rubber growers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) Various rubber consuming
industry Associations have represented for reduction of import duty on
natural rubber from prevailing 20 per cent to 7.5 per cent because of
steep rise iIn prices of Natural Rubber, both nationally and
internationally over a very shrot period. These Associations had moved
the Hon"ble High Court of Delhi in this regard. In compliance of the
direction of the Hon"ble High Court of Delhi, a panel of experts from the
Rubber Board was constituted to hear their representations demanding
reduction of import duty on natural rubber. The panel has submitted its
report on which the Governent is to pass an appropriate order in
compliance of the Hon"ble High Court®"s order, Kkeeping in view the
interest of all the stakeholders. Moreover, considering the ruling market
prices, it is felt that some reduction in import duty for a restricted
quantity of Rubber is not likely to have any long-term significant effect

on domestic prices of Natural Rubber.
Installed production capacity of cement

1819. SHRI TAPAN KUMAR SEN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the annual domestic demand of cement during the last five years;
(b) the annual production of cement during the last five years;

(c) the export of cement during the last five years;

(d) the projected demand of cement for the next three years; and

(e) the installed production capacity of cement units as on date?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) The annual domestic demand

of cement, the annual production of cement and the export of cement
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during the last five years is as given belows:-
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(In Million Tonnes)

Year Demand of Production of Export of
Cement Cement Cement
2005-06 135.56 141.81 5.98
2006-07 149.34 155.64 5.89
2007-08 164 .03 168.31 3.65
2008-09 177.98 181.61 3.20
2009-10 196.12 201.00 2.27

(d) As per the Report of the Working Group on Cement Industry for the
X1 Five Year Plan (2007-2012), the projected demand of cement for the

next three years is as given below:-

(in Million Tonnes)

Year Demand of Cement
2010-11 231.66
2011-12 257.61
2012-13 290.00

(e) The installed production capacity of cement units as on 30.06.2010

is 262.91 Million Tonnes.
Export of Rice

t1820. SHRI BRIJLAL KHABRI : Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the status of rice export in the country during the last three

years;

(b) whether Government is going to consider relaxation in control

imposed on rice export from the country; and
(c) if so, by when it is to done?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) The details ofrice during the last

three years is as under :

toriginal notice of the question was received in Hindi.
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Year 2007-08 2008-09 2009-10

Quantity (in Tons) 64,69,445 24,87,294 21,55,283

Value (Rs. in lakhs) 11,75,461 11,16,440 11,25,362

(b) and (c) The Government keeps all opinions open regarding

relaxation in control imposed on rice export from the country.
Assistance to industrially backward districts of UP

t1821. SHRI NARESH CHANDRA AGRAWAL : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the norms of the Central Government to declare an industrially
backward district and the assistance, such districts gets from the

Centre;

(b) whether it is a fact that no assistance is being provided to such

backward districts of Uttar Pradesh; and
(c) if so, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA) : (@) There are no such norms nor any
district specific incentive scheme in Department of Industrial Policy &

Promotion.
(b) and (c) Do not arise.
MRAs on standards between India and Japan

1822. DR. T. SUBBARAMI REDDY : Will the Minister of COMMERCE AND
IN